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1. BACKGROUND:  

A matter Original Application No. 59/2025(WZ) “Shri Raj Saubhag Satsang Mandal 

(RSSM) Vs. MoEF&CC & 17 Ors.” is registered before the Hon’ble NGT Western Zone 

Bench, Pune. Aforesaid matter has been filed by the applicant [i.e. Shri Raj Saubhag Satsang 

Mandal (RSSM)] regarding air pollution from the stone crushing and mining activities of the 

Respondent Nos.11 to 18 at Village Sayla, Surendranagar, Gujarat. In the aforesaid matter 

applicant has made below mentioned prayer; 

1. Respondent Nos.11 to 18 may be directed not to carry out the illegal stone crushing and 

mining activities in contravention to the Environment Clearance Permissions.  

2. The terms & conditions of the EC are being violated by the Respondent Nos.11 to 18, 

hence they should be dis-allowed from carrying out illegal stone crushing and mining 

activities. 

Thereafter the applicant has alleged that the GPCB (i.e. Respondent no. 8) have issued Show 

Cause Notices to Respondent Nos.11 to 18 and then after no action has been taken by the 

GPCB. Further through para 7 of the order dated 16.06.2016 Hon’ble NGT has noted that; 

“Further, the Learned counsel for the applicant has also drawn our attention to page nos.158 

to 159 of the paper book, which is a letter dated 15.07.2023 written by the Member Secretary, 

Gujarat Cleaner Production Centre, Gandhinagar, Gujarat addressed to the Member 

Secretary, Gujarat Pollution Control Board, Gandhinagar, Gujarat, wherein several 

submissions have been made in the light of the complaint pertaining to air pollution being done 

by Respondent Nos.11 to 18, which are contained in two paragraphs as Short Term and Long 

Term Measures.” 

And finally, through para 8 & 9 of the order dated 16.06.2016 Hon’ble NGT has delivered 

following directions to the GPCB; 

“8. In view of above, we direct the Registry to call for a report from Respondent No.8– Gujarat 

Pollution Control Board (GPCB) as to what action has been taken at their end in the light of 

the Show Cause Notices issued to Respondent Nos.11 to 18.  

9. The report in the matter be submitted by the GPCB within one month through e-filing in the 

form of searchable PDF/OCR Support PDF and not in the form of Image PDF.”.
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2. STATUS AND ACTION TAKEN REPORT OF THE GPCB 

Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

1. Shri Nilkanth Stone Ind 

(PCB ID : 20444) 

14/02/2024 1. Discharge chute (transfer point) 

of primary and secondary 

crushers found open.  

2. Unit has not covered conveyer 

belts, screen classifier found 

partially covered, dust doom 

found open from top side. Wind 

breaking wall observed in one 

direction only.  

3. Unit has not provided 

metal/Kapachi road. No water 

sprinkling carried out in plant 

premises.  

4. Unit is not complying with stone 

crushing guideline published by 

CPCB Delhi in July 2023. 

Notice of 

Direction 

22/07/2024 1. Heavy fugitive dust emission observed 

during inspection.  

2. Unit has not covered discharge chutes of 

primary crusher, secondary crusher and 

vibrating screen.  

3. Unit has not covered conveyor belts & 

vibrating screen adequately with G.I 

sheet.  

4. Unit has not provided water sprinkling at 

crusher and vibrating screen classifier 

which were found not in operation during 

inspection.  

5. Dust boom is provided but inadequate to 

control fugitive emission after the 

discharge of fine dust from conveyor 

belts  

6. Wind breaking wall observed in only 

north-East direction, Not provided Wind 

Breaking wall in rest of the Directions.  

7. Unit has not provided metal/kapchi road.  

8. No water Sprinkling was carried out in 

plan premises.  

169



 

Page | 3  
 

Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

9. Unit has not complying with stone 

crushing guidelines published by CPCB 

Delhi in July 2023 

Notice of 

Direction 

24/01/2025 1. Unit has not covered discharge chute of 

primary, secondary crushers and 

vibrating screen classifier.  

2. Unit has not covered conveyor belt & 

vibrating screen adequately with GI 

sheet.  

3. Unit has not provided adequate dust 

collection system (Dust doom) for 

collection of fine dust.  

4. All the provided water spraying facility is 

observed non-operational. 

5. Wind breaking wall observed in only 

North-East direction, Unit has not 

provided wind breaking wall in rest of the 

directions.  

6. Unit has not provided Metal/Kapchi road.  

7. Fine dust deposition on the ground in 

work zone area is observed. 

8. Unit has not provided Water sprinkling 

system out your plant premises. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

2. Shreenathji Stone 

Crusher (PCB ID : 

37485) 

01/11/2017 1. You are Operating the Industrial 

Plant without a Valid Consent of 

the GPCB Board, which is a 

punishable Offence. Therefore 

you are directed to apply fresh 

for consolidated Consent of the 

Board under various provisions 

of the ENV Act & Rules. 

2. You are not operating Air 

Pollution Control measures 

efficiently. 

 

Notice of 

Direction 

02/02/2019 1. During visit, the unit was found in 

operation.  

2. The unit’s conveyor belt was partially 

covered with a GI sheet. 

3. A dust dome has been provided by the 

unit, but it is not covered from the top. 

4. A dust suppression system has been 

provided, but it was found not in 

operation during the visit. 

5. Heavy dusting was observed during the 

visit. 

6. Your unit is not complying with the 

conditions of the Board's CCA. 

Notice of 

Direction 

11/01/2022 1. The validity of your CCA is expired on 

07/11/2018, and no application for 

renewal has been submitted so far. 

2. Unit has not constructed a wind-breaking 

wall. 

3. Unit has not provided kapachi/metal 

roads. 

4. All conveyor belts, crushers, and screen 

classifiers were found open. 

5. During the visit, fugitive emissions (air 

pollution) were visibly observed. 

171



 

Page | 5  
 

Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

Closure 

Direction 

10/03/2022 1. The validity of your CCA is expired on 

07/11/2018, and no application for 

renewal has been submitted so far. 

2. Unit has not constructed a wind-breaking 

wall. 

3. Unit has not provided kapachi/metal 

roads. 

4. All conveyor belts, crushers, and screen 

classifiers were found open. 

5. During the visit, fugitive emissions (air 

pollution) were visibly observed due to 

vehicular movement. 

6. Unit has not complied with the Notice of 

Direction issued by the Board on 

11/01/2022 under the Air Pollution 

Control Act, 1981. 

Revocation of 

Closure 

Direction 

12/10/2022 During the inspection of your industrial 

plant on 12/09/2022 by the authorized 

officer of the Board it has been noticed that 

unit is partially complied with the reasons of 

closure directions points. 

Notice of 

Direction 

21/03/2023 1. Heavy dust emission was observed 

during stone crushing activity. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

2. Unit has not covered discharge chute 

(transfer point) of primary and secondary 

crusher. 

3. Conveyor belts are found partly covered 

with roof sheet.  

4. Water sprinkling system was observed 

not in operation.  

5. Unit has not provided dust suppression 

system to suppress fine dust.  

6. Huge stock of fine dust in pile form was 

observed in premises area.  

7. Unit has provided wind breaking wall 

only one side.  

8. Unit has been given a trial revocation by 

the Board for 3 months on 12/10/2022 

which has been expired and Unit has not 

applied for permanent revocation. 

Notice of 

Direction 

19/03/2024 1. Unit is not complying with NOD-737132 

dated. 21/03/2023 and revocation order. 

2. Discharge chute (transfer point) of 

primary and secondary crushers found 

open. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

3. Unit has not provided adequate fine dust 

collection system (Dust doom) for 

collection of fine dust. 

4. Unit is not complying with corrective 

measures issued during the last 

inspection dated. 19/01/2024 and NOD 

dated. 21/03/2023. 

5. Unit is not complying with stone 

crushing guideline published by CPCB 

Delhi in July 2023. 

Notice of 

Direction 

22/07/2024 1. Unit has not covered discharge chute of 

primary, secondary crushers and 

vibrating screen classifier. 

2. Unit has not covered conveyor belt & 

vibrating screen adequately with G.I. 

sheet. 

3. Unit has not provided adequate fine dust 

collection system (Dust doom) for 

collection of fine dust. 

4. You were not complying with stone 

crushing guideline published by CPCB 

Delhi in July 2023. 

5. You are not complying with the notice of 

direction issued on date. 21/03/2023, 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

dated. 19/03/2024 and trial revocation 

order dtd. 12/10/2022. 

Notice of 

Direction 

28/01/2025 1. Unit has not covered discharge chute of 

primary, secondary crushers and 

vibrating screen classifier. 

2. Unit has not covered conveyor belt & 

vibrating screen adequately with G.I. 

sheet. 

3. Unit has not provided adequate dust 

collection system (Dust doom) for 

collection of fine dust. 

4. Unit has not provided wind breaking wall 

in periphery of your unit. 

5. Unit has not provided Metal/Kapchi road. 

6. Unit has not provided Water sprinkling 

system out your plant premises. 

7. You were not complying with stone 

crushing guideline published by CPCB 

Delhi in July 2023. 

3. Santosh Quarry (PCB 

ID : 25779) 

06/02/2017 1. It has observed that conveyer 

belts partially covered with GI 

sheet. 

2. Unit has provided dust dome for 

dust suppression. Water 

Notice of 

Direction 

11/01/2022 1. The conveyor belt was found open. 

2. The screen classifier was not fully 

covered with GI sheets. 

3. A water sprinkling system has not been 

installed by you. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

sprinkling system (i.e. water 

spray through nozzles) is 

observed under maintenance.  

3. Scattered plantation all along the 

plant periphery is observed.  

4. Wind breaking wall is partially 

constructed by unit.  

5. Minor dusting in plant area was 

observed. 

6. You are not operating Air 

Pollution Control measures 

efficiently. 

4. Fugitive emissions (air pollution) were 

visibly observed during the visit. 

Show Cause 

Notice 

07/10/2022 1. Unit has not covered discharge chute 

(transfer point) of primary and secondary 

crusher.  

2. Conveyor belts are covered from top 

only. All conveyor belts are not covered 

from side which resulting in heavy 

dusting. 

3. Vibrating screen classifier is covered 

only from two sides. It is not fully 

covered. Discharge chutes of screen 

classifier are also not found covered. 

Notice of 

Direction 

21/03/2023 1. Heavy dust emission was observed 

during stone crushing activity. 

2. Water sprinkling system was observed 

not in operation. 

3. Unit has not covered discharge chute 

(transfer point) of primary and secondary 

crusher. 

4. Vibrating screen classifier was not fully 

covered. 

5. Discharge chutes of screen classifier are 

not covered. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

6. Unit has provided Dust doom but 

inadequate to control fugitive emission 

after the discharge of fine dust from 

conveyor belts. 

7. Huge stock of fine dust in pile form was 

observed in premises area. 

Notice of 

Direction 

19/03/2024 1. During the inspection unit found in 

operation and heavy fugitive dust 

emission observed at site. 

2. Conveyer belts found covered with G.I 

sheet, screen classifier found covered 

from 3 sides and open from one side. 

3. Unit has not provided adequate fine dust 

collection system (Dust doom) for 

collection of fine dust. 

4. Unit has provided water sprinkling 

system which is observed not in 

operation. 

5. Unit is not complying with corrective 

measures issued during the last 

inspection dated. 19/01/2024 and NOD 

dated. 21/03/2023. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

6. Unit is not complying with stone 

crushing guideline published by CPCB 

Delhi in July 2023. 

Notice of 

Direction 

22/07/2024 1. Heavy fugitive dust emission was 

observed at site. 

2. Conveyer belts found covered with G.I. 

sheet, screen classifier found covered 

from 3 sides and open from one side. 

3. Unit has not provided adequate fine dust 

collection system (Dust doom) for 

collection of fine dust. 

4. Unit is not complying with stone 

crushing guideline published by CPCB 

Delhi in July 2023. 

5. You are not complying with Notice of 

Direction issued on dated. 19/03/2024. 

Notice of 

Direction 

24/01/2025 1. Your unit is observed in operation and 

heavy fugitive emission is observed due 

to stone crushing activity at primary & 

secondary crushers, discharging of 

crushed materiel from screen classifiers 

to conveyer belts and discharging of 

crashed material from conveyer belts to 

on land for heaping. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

2. Unit has not provided APCM as per 

Environment Guideline for Stone 

Crushing Units published by CPCB on 

July-2023. 

3. Unit has not covered discharged chutes of 

primary crusher; secondary crusher and 

vibrating screen classifier. 

4. Unit has not provided adequate fine dust 

collection system (Dust doom) for 

collection of fine dust. 

5. All the provided water spraying facilities 

is observed non-operational. 

6. Unit has not provided metal road within 

premises. 

7. Manual water sprinkling is not carried 

out to eliminate, chance of fugitive 

emission due to vehicular movement. 

4. Akshar Stone Crusher 

(PCB ID : 12212) 

07/10/2022 1. Unit has not covered discharge 

chute (transfer point) of primary 

and secondary crusher.  

2. Conveyor belts are covered from 

top only. All conveyor belts are 

not covered from side which 

resulting in heavy dusting.  

Show Cause 

Notice 

03/03/2023 1. Unit has not covered discharge chute 

(transfer point) of primary and secondary 

crusher. 

2. Vibrating screen classifier was not fully 

covered. 

3.  Discharge chutes of screen classifier are 

not covered. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

3. Vibrating screen classifier is 

covered only from two sides. It 

is not fully covered. Discharge 

chutes of screen classifier are 

also not found covered.  

4. Unit has provided partially wind 

breaking wall in east direction. 

4. Unit has provided Dust doom but 

inadequate to control fugitive emission 

after the discharge of fine dust 

from conveyor belts. 

Notice of 

Direction 

22/07/2024 1. Unit has not covered discharge chute of 

primary, secondary crusher and vibrating 

screen classifier. 

2. Unit has not covered Conveyor belts & 

vibrating screen adequately with G.I 

sheets. 

3. Dust doom is provided but inadequate to 

control fugitive emission after the 

discharge of fine dust from conveyor 

belts. 

4. Unit has provided wind breaking wall in 

east direction only, not provided wind 

breaking wall in rest of the direction. 

5. You were not compiling with the stone 

crushing units guidelines published by 

CPCB in July 2023. 

6. You were not compiling with the SCN-

735047 dated. 03/03/2023 

Notice of 

Direction 

24/01/2025 1. Your unit is observed in operation and 

heavy fugitive emission is observed due 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

to stone crushing activity at primary & 

secondary crushers, discharging of 

crushed material from screen classifiers 

to conveyer belts and discharging of 

crushed material from conveyer belts to 

on land for heaping. 

2. Unit has not provided APCM as per 

"Environment Guideline for Stone 

Crushing Units" published by CPCB on 

July-2023. 

3. Unit has not covered discharged chutes of 

primary crusher; secondary crusher and 

vibrating screen classifier. 

4. Unit has not covered Conveyor belts and 

vibrating screen classifier adequately 

with G.I. Sheets. 

5.  All the provided water spraying facilities 

is observed non-operational. 

6. Unit has not provided metal road within 

premises. 

7. During inspection fine dust deposition on 

the ground in work zone area is observed. 

8. Manual water sprinkling is not carried 

out to eliminate chance of fugitive 

emission due to vehicular movement. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

9. Wetting of land is not done. 

5. Shree Ganesh Stone 

Industry (PCB ID : 

32039) 

22/09/2021 1. Your CCA has been expired 

dt.18/04/2021.  

2. Unit has not provided wind 

breaking wall.  

3. Conveyer belt; Screen Clarifier; 

crusher found partially covered. 

Notice of 

Direction 

11/01/2022 1. The validity of the CCA issued by the 

Board is expired on 08/03/2021. 

2. Unit has not constructed a wind-breaking 

wall. 

3. Unit has not constructed a kapachi/ metal 

road. 

4. Unit has not complied with the Show 

Cause Notice dated 22/09/2021 issued by 

the Board.  

Show Cause 

Notice 

07/10/2022 1. Unit has not covered discharge chute 

(transfer point) of primary and secondary 

crusher.  

2. Conveyor belts are covered from top 

only. All conveyor belts are not covered 

from side which resulting in heavy 

dusting. 

3. Vibrating screen classifier is covered 

only from two sides. It is not fully 

covered. Discharge chutes of screen 

classifier are also not found covered.  

4. Unit has not provided wind breaking 

wall. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

Notice of 

Direction 

20/03/2023 1. Fugitive emission was observed due to 

stone crushing activity at primary & 

secondary crushers. 

2. Unit has provided water spraying facility 

which was observed non-operational. 

3. Unit has not provided adequate system 

for collection of fine dust. 

4. Discharge chutes of screen classifier are 

observed uncovered. 

5. Unit has not provided wind breaking 

wall. 

6. Unit has not operated water sprinkling 

system regularly to arrest 

fugitive dust emission. 

Closure 

Direction 

30/05/2023 1. Heavy fugitive emission was observed 

arises at the place of screening, 

crushing, conveyer belts and screen 

discharge chute. 

2. Provided water sprinkling system at 

crushers, screen and all conveyer belts 

are not in operation. 

3. Provided Valves near to sprinklers at 

crushers, screen and conveyor belts in 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

water supply pipe network are observed 

in closed position. 

4. Fine dust was observed on the ground in 

the work zone area due to inadequate 

collection mechanism. 

5. Fine dust deposited in the work zone 

area causes fugitive emissions due to 

vehicular movement and high wind 

velocity. 

6. Unit has not operated water sprinkling 

system continuously. 

7. Conveyor belts are found partly covered 

with roof sheet. 

8. Discharge chutes of primary crusher, 

secondary crusher and screen are not 

found covered. 

9. Wetting of land in premises area is not 

done. 

10. Unit has not provided wing breaking 

wall. 

11. Unit has not complied with Notice of 

Direction issued by Board on dated-

20/03/2023. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

Revocation of 

Closure 

Direction 

09/12/2023 1. No fugitive emission observed. 

2. Unit has provided water sprinkling at 

crusher, conveyor belts and vibrating 

screen classifier but in absence of power 

supply due to Biparjoy cyclone effect it 

is found not in operation during 

inspection. 

3. Provided valves near to sprinklers at 

crusher, screen and conveyor belts in 

water supply pipe work are observed 

open and it is in operative conditions. 

4. Unit has provided dust doom for 

collection of fine dust which is observed 

covered from top and side. 

5. No piles of fine dust, no fugitive dust 

emission and no vehicle movement 

observed. 

6. Unit has covered conveyor belt with G.I. 

Sheet adequately. 

7. Unit has covered discharge chute of 

primary, secondary crusher and 

vibrating screen classifier. 

8. Wetting of land is observed. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

9. Unit has complied with notice of 

direction issued by board on 

dated 20/03/2023. 

6. Gayatri Stone Industries 

(PCB ID : 28378) 

22/09/2021 1. Unit has not valid CCA of the 

Board.  

2. Unit has not Provided Metal 

Road.  

3. Conveyer belt is found partially 

covered with GI sheet. 

Notice of 

Direction 

11/01/2022 1. The validity of the CCA issued by the 

Board is expired on 17/03/2021. 

2. The conveyor belt was found open. 

3. The screen classifier was not fully 

covered with GI sheets. 

4. A water sprinkling system has not been 

installed. 

5. Unit has not complied with the Show 

Cause Notice dated 22/09/2021 issued 

by the Board. 

 

Show Cause 

Notice 

13/07/2022 1. Conveyer belts, screen classifier, 

crusher found partially covered with GI 

sheet.  

2. Unit has not provided adequate height of 

wind breaking wall.  

3. Unit has not provided green belt.  

4. Large quantity of fine dust found stored 

within premises. 

Notice of 

Direction 

21/03/2023 1. Heavy dust emission was observed 

during stone crushing activity. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

2. Unit has not covered discharge chute 

(transfer point) of primary and 

secondary crusher. 

3. Vibrating screen classifier was not fully 

covered. 

4. Discharge chutes of screen classifier are 

not covered. 

5. Wetting of land in premises area was not 

done. 

6. Huge stock of fine dust in pile form was 

observed in premises area. 

Notice of 

Direction 

22/07/2024 1. Unit has no valid CC&A of the board. 

2. Heavy dust emission was observed 

during stone crushing activity. 

3. Unit has not covered discharge chutes of 

primary crusher, secondary crusher and 

vibrating screen classifier. 

4. Conveyor belts and screen classifier are 

not adequately covered with G.I sheets. 

5. Unit has provided water sprinkling at 

crusher and vibrating screen classifier 

which is found not in operation during 

inspection. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

6. Manual water sprinkling is not carried 

out to eliminate chance of fugitive 

emission due to vehicular movements. 

7. You are not complying with stone 

crushing guideline published by CPCB 

Delhi in July 2023. 

8. You are not complying with Notice of 

Direction issued on dated. 20/03/2024. 

Notice of 

Direction 

24/01/2025 1. Unit has not valid CC&A of the board. 

2. Your unit is observed in operation and 

heavy fugitive emission is observed due 

to stone crushing activity at primary & 

secondary crushers, discharging of 

crushed material from screen classifiers 

to conveyer belts and discharging of 

crushed material from conveyer belts to 

on land for heaping. 

3. Unit has not covered discharged chutes 

of primary crusher; secondary crusher 

and vibrating screen classifier. 

4. All the provided water spraying system 

facility is observed non-operational. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

5. Manual water sprinkling is not carried 

out to eliminate chance of fugitive 

emission, due to vehicular movement. 

6. Huge stock of fine dust in form of pile 

observed at premises of your unit. 

7. Unit has not provided APCM as per 

"Environment Guideline for Stone 

Crushing Units" published by CPCB-

on July-2023. 

7. Chamunda Stone 

Industries (PCB ID : 

12222) 

25/02/2019 1. You are not operating Air 

Pollution Control measures 

efficiently. 

2. This indicates that Unit has 

failed to fulfill the conditions 

mentioned in the Consent Order. 

Consequently, Unit has rendered 

themselves liable to be 

prosecuted under the provisions 

of the above mentioned 

Sections-Acts. 

Notice of 

Direction 

11/01/2022 1. Unit has not constructed a wind-

breaking wall. 

2. Unit has not constructed a kapachi/metal 

road. 

Notice of 

Direction 

20/03/2023 1. Heavy dust emission was observed 

during stone crushing activity. 

2. Conveyor belts are found partly covered 

with roof sheet. 

3. Unit has provided water spraying 

facility which was observed non-

operational. 

4. Discharge chutes of primary crusher, 

secondary crusher and screen are not 

found covered. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

5. Wetting of land in premises area was not 

done. 

6. Huge stock of fine dust in pile form was 

observed in premises area. 

Notice of 

Direction 

19/03/2024 1. During the inspection unit found in 

operation and heavy fugitive dust 

emission observed at site. 

2. Discharge chutes of primary crusher, 

secondary crusher and screen are found 

open. 

3. Unit is not complying with NOD dated. 

20/03/2023. 

4. Unit is not complying with stone 

crushing guideline published by CPCB 

Delhi in July 2023. 

Notice of 

Direction 

24/01/2025 1. Your unit was observed in operation and 

heavy fugitive dust emission observed 

due to stone crushing activity at primary 

& secondary crusher, discharging of 

crushed material from screen classifier 

to conveyor belts to on land for heaping. 

2. Unit has not provided APCM as per 

Environmental Guidelines for stone 

190



 

Page | 24  
 

Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

crushing unit Published by CPCB on 

July-2023. 

3. Unit has not covered discharge chute of 

primary, secondary crushers and 

vibrating screen classifier. 

4. Unit has not covered conveyor belts 

adequately with G.I. sheet. 

5. Unit has not provided adequate dust 

collection system (Dust doom) for 

collection of fine dust. 

6. All the provided water spraying facility 

is observed non-operational. 

7. During inspection fine dust deposition 

on the ground in work zone area is 

observed. 

8. Manual Water sprinkling is not carried 

out to eliminate chance of fugitive 

emissions due to vehicular movement. 

9. Huge stock of fine dust in form of pile 

observed at premises of your unit. 

10. Wetting of land is not done. 

8. 22/09/2021 1. Unit has not provided wind 

breaking wall. 

Notice of 

Direction 

11/01/2022 1. A water sprinkling system has not been 

installed by you. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

Jaybhav Stone 

Industries (PCB ID : 

33054) 

2. Unit has not provided Kapchi 

/Metal rood. 

2. Unit has not constructed a wind-

breaking wall. 

3. Unit has not constructed a kapachi/metal 

road. 

4. Unit has not complied with the Show 

Cause Notice dated 22/09/2021 issued 

by the Board.  

Show Cause 

Notice 

03/03/2023 1. Unit has not covered discharge chute 

(transfer point) of primary and 

secondary crusher. 

2. Discharge chutes of screen classifier are 

not covered. 

3. Unit has provided Dust doom but 

inadequate to control fugitive emission 

after the discharge of fine dust 

from conveyor belts. 

Notice of 

Direction 

22/07/2024 1. Discharge chute of primary crusher, 

secondary crusher and screen are found 

open. 

2. Conveyor belts and vibrating screen are 

not adequately covered with G.I sheet. 

3. During inspection pilling of fine dust 

observed within premises. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

4. You were not compiling with stone 

crushing guideline published by CPCB 

Delhi in July 2023. 

Notice of 

Direction 

24/01/2025 1. Your unit is observed in operation and 

heavy fugitive emission is observed due 

to stone crushing activity at primary & 

secondary crushers, discharging of 

crushed material from screen classifiers 

to conveyer belts and discharging of 

crushed material from conveyer belts to 

on land for heaping. 

2. Unit has not provided APCM as per 

"Environment Guideline for Stone 

Crashing Units" published by CPCB on 

July-2023. 

3. Unit has not covered discharged chutes 

of primary crusher; secondary crusher 

and vibrating, screen classifier. 

4. Unit has not provided dust doom for 

collection of fine dust which is not 

adequately covered. 

5. All the provided water spraying 

facilities is observed non-operational. 
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Sr. 

No. 
Name of the Unit 

SCN issued 

on 

Action taken for following Further Action 

taken after 

SCN 

Date of 

action taken 

Action taken for following  

6. Unit has not provided metal/Kapachi 

road within premises. 

7. During inspection fine dust deposition 

on the ground in work zone area is 

observed. 

8. Manual water sprinkling is not carried 

out to eliminate chance of fugitive 

emission due to vehicular movement. 

9. Huge stock of Fine dust in form of pile 

observed at premises of your unit. 

10. Wetting of land is not done. 
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3. CONCLUSION:  

In accordance with the Hon’ble NGT order 16/06/2025, a detailed status and action taken 

report outlines regulatory measures including Show Cause Notices, Notices of Direction, and 

Closure Directions issued over time for environmental violations against the following eight 

stone industries are annexed as: 

1. Annexure-A for M/s. Shree Nilkanth Stone Industries (PCB ID: 20444) 

2. Annexure-B for M/s. Shreenathji Stone Industries (PCB ID: 37485) 

3. Annexure-C for M/s. Santosh Quarry (PCB ID: 25779) 

4. Annexure-D for M/s. Akshar Stones (PCB ID: 12212) 

5. Annexure-E for M/s. Shree Ganesh Stone (PCB ID: 32039) 

6. Annexure-F for M/s. Gayatri Stone Industries (PCB ID: 28378) 

7. Annexure-G for M/s. Chamunda Stone (PCB ID: 12222) 

8. Annexure-H for M/s. Jaybhav Stone Industries (PCB ID: 33054) 

Further, the Regional Officer - Surendranagar has been instructed to have close watch on the 

stone crushing industries in the Surendranagar region with respect to the air pollution.                                                                                                           
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+)4- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR . 382010,

(T) 079-23232152

,F

GPCB

NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTTON
AND CONTROL OF POLLUTIOI9 ACT-19S1 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMEI\DED X'ROM TIME TO TIME.

_ WHEREAS you I\4/s. Shri Nilkanth Stone Industries, are having an industrial plant at
S.No.2014, Near GEB, Village - Sayla, Tal: Sayla, Dist. : Surendranagar- 363430 for manufacturing
of Grit, Kapchi/Grit/Powder -1800 MT/Day

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
CC&AI SRN-555(2)IPCB lD-20444/ CCA- RenewaU 2164 Date: 15/1212020, order No. AW-43869
which is valid up to 1311012025 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 1810412024 w.r.to
complaint by the authorized officers of the Board, following was observed:

1. Heavy fugitive dust emission observed during inspection.
2. You have not covered discharge chutes of primary crusher, secondary crusher and vibrating screen.
3. You have not covered conveyor belts & vibrating screen adequately with G.I sheet.
4. You have not provided water sprinkling at crusher and vibrating screen classifier which were

found not in operation during inspection.
5. Dust boom is provided but inadequate to control fugitive emission after the discharge of fine dust

from conveyor belts
6. Wind breaking wall observed in only north-East direction, Not provided Wind Breaking wall in

rest of the Directions.
7. You have not provided metal/kapchi road.
8. No water Sprinkling was carried out in plan premises.
9. You have not complying with stone crushing guidelines published by CPCB Delhi in July 2023

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:-

l. Why not to issue direction under section 3l(A) of Air (Prevention and control of pollution)
Act - 1981 to prohibit you from manufacturingactivity?

2' Why not to direct to concem authority for disconnection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued as an "opportunity of being heard" following principal
of Natural justice prior taking any stringent action.

For and on behalfof
Gujarat Pollution Control Board

!9')fl 
"^

(Mehul Patet)
Unit Head

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat. gov. in
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NO: GPCB/ SN/ CCA -8lID-204441 Date: 10712024

Issued to:
l[/s. Shri Nilkanth Stone Industries,
S.No.2014, Near GEB,
Village- Sayla'
Tal: Sayla,
Dist.: Su rendranagar-363430
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SHOW CAUSE NOTICE Gujarat Pollution Control Board
SurendraNgr 

KRUSHNA BHUVAN,JADESHVAR SOCIETY 
NR. PTC HOSTEL  Wadhwan - 363 030

SurendraNgr 
Tele : 02752-242121, 242122

63720Legal ID :

PCB ID : 20444

WHEREAS, the Officials of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short), 
conducted inspection on 31/01/2024 in order to verify the statements made by you in your application for Consent to 
Operate under the Air   Act / to ascertain the Compliances of Conditions specified in Consent Order.

For Your Information.

The Unit Head(P.C.B.), Surendranagar

NOW THEREFORE, in exercise of the powers vested with this Board 
Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981 
 notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in 
view of the non compliance observed above and why legal action should not be initiated as per the provision of the 
Acts which may include rejection of your application and suspension/ closure of your unit. 

For and on behalf of 

F.M.Modi, ROH

Shri Nilkanth Stone Ind,
S.N. 2014, NR-GEB, N.H-8,
SAYLA,
SAYLA,
Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone : 9909035235

COPY TO :-

Show Cause Notice DATE : 14/02/2024ACT : Air  

(1) Discharge chute (transfer point) of primary and secondary crushers found open.
(2) Unit has not covered conveyer belts, screen classifier found partially covered, dust doom found open from top 
side. Wind breaking wall observed in one direction only.
(3) Unit has not provided metal/Kapachi road. No water sprinkling carried out in plant premises.
(4) Unit is not complying with stone crushing guideline published by CPCB Delhi in July 2023.

Reason : 

Gujarat Pollution Control Board

NO : SCN-783848 , 14/02/2024

WHEREAS during the inspection it was observed that:-

1 - Through XGN N CIPrinted On : 14/02/2024 32
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-t-ll GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (079) 23226295
Fax : (079) 23232156
Website : w\/w.gpcb.gov.in

Cleart, Gujarat Green Gujarat

ffi\t7z
GPCB
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (079) 23226295
Fax : (O79) 23232156
Website : w!wv.gpcb.gov.rn

8Y RPAD
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Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certilled Organisation
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

BY RPAD
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ur) {lct r{i <,it{ stqral l{tLqt or,),u.rter?

3) rtrqoil. Galctaf dlr gtuol r,ri u.rq[ rircr.ol sr{l aruqral6qr-Iscr ur[QG.errr-

1.e c\ '{l sa{-s t ut q}orn ett Ht} uttbet o[ r{tucL ?
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

Bv R,P.A.D.

ffi.rsz

Clean Gqjarat Green Gujarat

GPCB

NOTICE OT' DIRECTIONI.'IIDEIISECTION 31-A OF TIIf,, AIR (PREYENTION
AND CONTROI, OF POLLUTION) ACT-1981 (IIEREINAF'TER REFERRED TO AS
THE AIR ACT) AS AMENDED F'ROM TIME TO TIME.

WIIIIRIIAS you M/s. Shreenathji Stonc Crushcr is having an industrial plant at,

R.S.No.20l3lP, Near GEB Sub Station, Near Santhosh Quarry, l'al- Sayla, Dist. - Surendranagar for
manufacluring of Kapachi /Grit/Metal.

AND WHIIRIIAS thc Gujarat Pollution Control lloard has lranlcd your consent to €stablish

under the provisions of thc Water Act, the Air Act vidc lc11cr no. GPCI]/CC&A/SRN-953/PCB ID-
37485/CCA-Rcnewal/3197, order No.CCA-AW-57636 which is valid up to 30106/2027 with the
conditions mcntioncd thcrcin.

ANI) WllllRIiAS during the inspection of your industrial plant on 0310212023 by the
authorized officers ofthc lloard, w.r.to complaint and following was obscrved:

L Ileavy dusl cmission was observed during stonc crushing activity.
2. You have not covered dischargc chutc (transfer point) of primary and secondary crushcr.
3. Convcyor bclts are found partly covcrcd with rool-shcct.
4. Watcr sprinkling syslem was observetl not in opcration.
5. You have no1 providcd dust suppression systcm 10 supprcss finc dust.

6. Huge stock of finc dust in pile form was obscrvcd in prcmiscs arca.

7. You have providcd wind breaking wall only one side.
8. You havc bccn givcn a lrial rcvocation by thc lloard lor 3 monlhs on 12110/2022 which has

bccn cxpircd and you havc not applicd lor pcrmancnt rcvocation.

Now, tlrprcforc I Mchul Patcl, Unit Ilcad, Gujaral Pollulion Control Board propose to issue

Noticc undcr scction (31) (A) of Air (Prcvcnlion and Conlrol of Pollution) Act-1981 as under:

I . Why not to issue direotion under scction 3 I (A) of Air (Prcvention and control of pollution)
Ac1 - l98l to prohibit you from manufacturing aclivity?

2. Why no1 to dircct to conccm authority for disconncclion of Powcr Supply & Water Supply of
your industrial plant?

You are hcrcby dircclcd to reply with compliancc of abovc poinl within I 5 days on receipt of
this noticc failing which directions as proposcd above will bc dccrncd to bc passed without furthcr
rcfcrcncc to you. 'l'his Noticc is hereby issucd as an "opportunity of bcing hcard" following principal

ofNaturaljusticc prior laking any stringont action.
For and on bchalf of

(;ujarat Pollution $q,ptrol Board&
(Mchul Patel)

NO : GPCI]/CCA/SN-423/ID-37485/

Unit Head

Datc: 10312023

Issucd to:
1Ws. Shrccnathji Stone Crushcr,
R.S. No.2013/P, Ncar GllB Sub Station,
Ncar Santhosh Quarry,
'l'al- Sayla, Dist. - Saurendranagacr-363430

It)- 37485
ISO - SOol - 2008 & ISO - 14001 - 2004 Certified Organisatip;;", o,
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR . 3B2O1O,

(T) 079-23232152

ffi\Z
GPCB

Bv R.P.A.D.
NOTICE OF'DIRECTION UNDER SECTION 31-A OF THE AIR (PRETENTION
AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMEI\DED FROM TIME TO TIME.

WHEREAS Ylu _lv{/1. Shreenathji Stone Crusher, are having an industrial plant at Sr. No.
20131 P, Near GEB Sub Station, Near Santosh Quarry, Vil: Sayla, Til: Sayla, Dist: Surendranagar-
363430 for manufacturing of Kapachil Gritl Rubble - i:,r:: uiaaonth.

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, tie Air Act vide letter no. GpCB/
CC&A/ SRN-953/PCB ID-374851 CCA- Renewal/ 3197 Date: l3llOl2O2Z, order No. AW-57636
which is valid up to 3010612027 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 1810412024 w.r.to
complaint by the authorized officers of the Board, following was observed:
l. You have not covered discharge chute of primary, secontary crushers and vibrating screen classifier
2. You have not covered conveyor belt & vibrating screen adequately with G.I sheet.
3. You have not provided adequate fine dust collection system Dust doom) for collection of fine dust
4. You were not complying with stone crushing guideline published by CpCB Delhi in July 2023.
5. You are not complying with the notice of direction issued on date. 2110312023, dated. 19103/2024

and trial revocation order dtd. l2llol2o22.

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (3 I ) (A) of Air (Prevention and Control of Pollution) Act- I 98 I u. urd..'-

l. Why,not to issue direction under section 3l(A) of Air (Prevention and control of pollution)
Act - l98l to prohibit you from manufacturing activity?

2. Why not to direct to concem authority for disJonnectitn of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within l5 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without flyther
reference to you. This Notice is hereby issued as an "opportunity of being heard" following principal
of Natural justice prior taking any stringent action.

For and on behalfof
Gujarat Pollution Control Board

Q,trt4.,\'l\ *.

NO: GPCB/ SN/ CCA -423ttD-J748St
Issued to:
M/s. Shreenathji Stone Crusher,
RS. No.20l3lP,
Near GEB Sub Station, Near Santosh euarry,
Vill: Sayla,
Tal: Sayla,Dist Surendranagar- 363430

(Mehul Patel)
Unit Head

Date: 1072024

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov. in
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ffi\Z
GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 1O-A.

GANDHINAGAR - 382010,

(T) 079-2s232152

ll\ lt.l'.,\.1)
No'TICE oT'DIRECTION TINDER SECTIoN 3I.A OF THE AIR (I'REVI]NTIoN ANI) ('o\]'RoI,
O}' POLI,LI'TION) AC'T.I98I (HEREINAT'TER RT]}'ERREI) TO AS'I'HE AIR AC'I) AS AMI]NDT]I)
FRoI\{ 'I'IME TO TII\IE.

WlllrRIlAS vcu M,s. Shreenathji Stone Crushcr, are having an industrial plant at Sr. r\-o 20l:l P. Ncar
(ilill Sub Slttion, Ncar Santosh Quarry, Vil: Sryla, Tal: Sayla, I)ist: Surcndranagar- 3f,3,13() foinrarulacttrring
ol Kapachi'(irit1 Rubblc li.3ii M l/Month.

ANI) \\'llllRI]AS thc Gu.jamt Pollution Control lloard has grantcd your conscnl 10 cslilblish undcr lhc
orovisicns ol lhc Walcr Act, thc Air Act vide le11cr no. GPCtI/(lCA-SN-593111)-17485'('('A-Rcrcuiri'119,'
Orclc. No.('CA-A WII-5 7636 valid up to 30/0612027 q ith thc conditions nrcntioncd thcrcir'r.

n Nl) WllllRI1AS during thc inspection ofyour industrial plant on 1111212024 w.r.to complaint b)' thc
authorized officcrs of the Iloard, following was observed:
l. You ha!c not covcrcd discharge chutc of primary, secondary crushers and vibrating scrccn classilicr
2. You havc not covcrcd convcyor belt & vibrating screen adequately with G.l shcct.

3. You havc not provided adcquate dust collection systcm Dust doom) for collecrion of frnc dust.

4. You havc not providcd wind breaking wall in periphcry ofyour unit.

,5. You havc not providcd Metalr'Kapchi road.

6. You havc not provided Water sprinkling systcm out your plant premiscs.

7. You rverc not complying with stonc crushing guideline published by CPCB Delhi in July 2023.

Norv, thcrclore I Mchul Patel, Unit Head, (iujarat Pollution Control lloarC proposc to issuc Notic,l
undcrsection (3 l) (A) of Air (l'rcvention and Control ol'Pollution)Act-l98lasundcr:

L Wlly not to issuc dircction undcr section 3l(A) of Air (Prcvenlion and conlrol o1'pollution) Act l9li I

,o prohibit 1.ou from manufacturing activitl,?
2. Why not to dirccl to conccrn authority lbr disconnection of Powcr Supply & Watcr Suppi\ (,[\orr

industrial plant?
1. Submit cornplianceol'abovc non-compliancc.

You arc hcrcby dircctcd to rcply with compliancc of above point within l5 da1's on rcccipt ol-thi:
noticc lailing which directions as proposcd abovc will bc dcemed to be passcd without funhcr refercncc to I or.r
'lhis Noticc is hercby issued as an "opportunity of being heard" lollowing principal of Natural .iusticc pn(rr
takinE any stringent action 

tor and on bcharr ot
aurr.r,to,,u,,ooHlu:

\O: (il'Clt/ sN/ C(lA -12Jl II)-37{ll5/
lssucd t0:

---14ls, Shrcr'nath-ii Stonc Cru,ihci",
It.S. \o.2(llJ/ I'.
NcJr (;llll Sub Station. Ncar Santosh Quarrv,
vill: \a\ lt. I-al: Sa\la.
l)r\t : Surr.ndianrgar- -16-1{-ill

t on\ t\)
'l'he Regioual Officc,
(iujarat Pollutiol Co[trol lloard, Surcndranagar.... ...'lir lirllow up lbr thc conrpliiLrr:c
and vcrillcatiorr ol'oidcr and to carrv out sampling and scnd IR & AR within l5 days as pcr policy ol lhr boriJ

Clean Gujarat Green Gujarat
Website : https://gpcb. gujarat. gov. in

(Me hul I'atcl)
U nit llcad

Datc: /Ol/21125
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GPCB

GUJARAT POLLUTION GONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone :(079) 23226295
Fax :(079) 23232156
Website : wwvryh,grv.in

NOTTCE OF DTRECTTON UNDER SECTTON 31-A OF TIIE ArR (PREVENTION
AI\D CONTROL OF POLLUTION) ACT-1981 (IIEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you IU/s. Shreenathji Stone Crusher, are having an industrial plant at R.S. No.
2013/ P, Near GEB Sub Station, Near Santosh Quaxry, Vil: Sayl4 Tal; Sayla, Dist: Surendranagar-
363430 for manufacturing of Kapachi/ GriV Metal - 13,333 MT/Month.

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, tlie Air Act vide letter no. GPCB/
CC&A,/ SRN-953/PCB ID-37485/ CCA- RenewaU 3197 Date: 13/10/2022, order No. AW-57636
which is valid up to 30/06D027 withthe conditions mentioned therein.

AND WHEREAS dwing the inspection of your indusnial plant on 31/012024 w.t.to
complaint by the authorized offrcers ofthe Board, following was observed:
l. Unit is not complying with NOD-737132 dated.2ll03l2023 and rwocation order.

2. Discharge chute (transfer point) of primary and secondary cnrshers found open.

3. Unit has not provided adequate fine dust collection system @ust doom) for collection of fine dust.

4. Unit is not complying with conective measures issued during the last inspectiondated.lglollzLz4
and NoD dated.2l 103D023.

5. Unit is not complying with stone crushing guideline published by CPCB Delhi in July 2023.

Now, therefore I Mehul Patel, Unit Heed, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) ofAir (Prevention and Control ofPollution) Act-1981 as under:

l. Why not to issue direction under sestion 3l(A) of Air (Prevention and control of pollution)
Act - I 98 1 to prohibit you fiom manufacturing activity?

2. Why not to direct to concem authority for disconnection of Power Supply & Water Supply of
your industial plant?

You are hereby dirccted to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without firther
referenc€ to you. This Notice is hereby issued as an "opportunity of being heard" following principal
ofNatural justice prior taking any stingent action' 

For rnd on beha,. of
Gujarat Control Board

lMeh-uhul Patel)
it llead

NO: GPTCB/ SN/ CCA -4231 11r,374851

Issued to:
IU/s. Shreenathji Stone Crusher,
RS. No. 2013/ P,
Near GEB Sub Station, Near Santosh Quarry,
Vil: Sayla,
Tal: Sayla, Dist: Surrndranagar- 3634i10

Drte: lBnU4

Clean, Gujarat Green Gujarat
ISO - 900't - 2008 & ISO - 14001 - 2004 Certified Organisation
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SHOW CAUSE NOTICE Gujarat Pollution Control Board
Paryavaran Bhavan, Sector-10/A,

Gandhinagar - 382010
23222756

31529Legal ID :

PCB ID : 37485

WHEREAS, the Officials of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short), 
conducted inspection on 03/10/2017 in order to verify the statements made by you in your application for Consent to 
Operate under the Air , Water  Act / to ascertain the Compliances of Conditions specified in Consent Order.

With a request to carryout monitoring and send the detailed I.R. & A.R. for the sample collected to this office 
immediately.

The RO Head(P.C.B.), Surendranagar

NOW THEREFORE, in exercise of the powers vested with this Board 
Under Section 33(A) read with section 25/26 of the Water(Prevention and Control of Pollution) Act, 1974 
Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981 
 notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in 
view of the non compliance observed above and why legal action should not be initiated as per the provision of the 
Acts which may include rejection of your application and suspension/ closure of your unit. 

For and on behalf of 

D. M. Thaker, Unit Head

Shreenathji Stone Crusher,
R.S. No.2013/p, Near GEB sub station,
Near Santosh Quarry,
Sayla,
Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone : 9825548084

COPY TO :-

1 You are Operating the Industrial Plant without a Valid Consent of the GPCB Board , which is a punishable Offence. 
Therefore You are directed to apply fresh for consolidated Consent of the Board under various provisions of the ENV Act 
& Rules.

2 You are not operating Air Pollution Control measures efficiently.

Show Cause Notice DATE : 01/11/2017ACT : Air , Water 

unit is not provided APCM efficiently.Unit has not apply to obtain CCA renewal of the Board.
Reason : 

Gujarat Pollution Control Board

NO : SCN-426505 , 01/11/2017

WHEREAS during the inspection it was observed that:-

1 - Through XGN N CIPrinted On : 01/11/2017 43
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POLLUTION CONTROL
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (079) 23226295
Fax : (079) 23232'156
Website : www.gpcb.gov.in

BY RPAD

REVOCATION OF CLOST]RE ORDER ISSUED I]IIDER SECTION 3I-A OF THE
AIR (PREVENTION AND CONTROL OF POLLUTION) ACT-1981.
(HEREINAFTER REFERRED TO AS THE 'AIR ACT') AS AMENDED tr'ROM TIME
TO TIME.

WHEREAS I\zUs. Shreenathji Stone Crusher, is having an industrial plant located at,
Surwey No.2013/P, Near GEB Sub Station, Near Santosh Quarry, Vill.- Sayla, Tal.-
Sayla, Dist.- Surendranagar, for manufacturing of Kapachi/GritMetal.

AND WHEREAS the Gujarat Pollution Control Board has granted;iou consent under
the provisions of the V/ater Act, the Air Act and the Hazardous & Other Waste
(l\4ana-gement & Transboundary Movement) Rules by its Consent Order No.AWH-57636,
at above site with specific terms & conditions which is valid up to 30106/2027 .

AND WHEREAS closure ciirection order was issued under Section 3l-A of the Air
(Prevention and Control of Pollution) Act-1981, vide letter NO: GPCB/CCA-SN-4231ID-
38848/625284 date.l0l03/2022 with effect of l5 days.

AND WHEREAS. yorr have submitted revocation application along with required

docunr::nts and undertakings.

AND WHEREAS you had given Bank Guarantee of Rs. 75,000/- (Seventy Five

Thousand Rupees only) valid up to 3010912023 assuring future compliances. You have

deposited Rs.2,50.000/- (Two Lacs Fifty Thousand only) to the Board as an interim

Environmental Compensation on 12/10/2022 for reasons mentioned in direction of
closure. You will pay Rs.2,50.000/- (Two Lacs Fifty Thousand on [y.\ as balance amount

c.,f interim Environmer.tal compensation along with simple interest at l2o/o per annum

before six month as per undertaking submitted by yolu on dt.12/1012022.

AND \['HEREAS, during the inspection of your industrial plant on 12/09/2022 by the

aur"horized officer ol'the Board it has been noticed that unit is pailially complied with the

rcasons of olosure directiols points.

Under the circumstances, I, Mehul Patel (Unit Head), Gujarat Pollution Control board is

directed to revoke the closure order and issue trial run for three months i.e. up to
12/01 /2023 with following additional conditions:-

I . You shall cbmplete ttre work related to the wind breaking wall within 02 months as

per undertaking submitted by you dtd.O4l10l2022

2. To pay Tfs.2,50,000/- (Two Lacs Fifty Thousand only) as balance amount of
lnterim Environmental Compensation along with simple interest at l2o/o per anr]Iurn

before six month from revoca;ion order of ihis office.

ID-37485 Page 1 of2

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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3. You shall comply with CCA conditions.

For and on behalf of
Gujarat Pollution Control Board,

D

ul
Unit Head

NO: GPCB/CCA-SN-423/ID-37485/ Date: ll0l2t22

Issued to:
lWs. Shreenathji Stone Crusher,
Survey No.2013/P, Near GEB Sub Starion,
Near Santosh Quarry,
VilI. - Saylq
Tal. - Sayla, Dist. - Surendranagar

C.C:-

To,
1. The Chairman ,

Paschim Gujarat Vij Company Ltd ,
(PGVCL) Laxminagar, Rajkot.

2. Tbe Dy. Engineer,(O&M),
The Paschim Gujarat Vij Co.Ltd(GEB),
Sub -Divison- S urendranagar,
Dist- Surendranagar.

3. The Dy. Engineer,(O&M),
The Paschim Gujarat Vij Co.Ltd(GEB),
Sub -Divison- Sayla, Tal- Sayla,
Dist- Surendranagar.

I am directed to request you to re-connect industrial supply ofelectricity for tbree monlhs
i.e. up to 12/0112023 from date of issue of this order & intimate to us accordingly in
written.

For and on behalf of
Gujarat Pollution Control

ul
Unit Head

tD-3748s Page 2 of 2
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone :(079) 23226295
Fax :(079) 23232156
Website : wwg{tlg[gov.in

Clean Gujarat Green Gujarat

NOTICE OF DIRD,CTTON IJNDER SECTTON 3l-A OF THE ArR (PR-EVENTTON
AND CONTROL OF POLLUTTOT9 ACT-r98r GTERETNAFTERREFERRED TO AS
THE AIRACT) ASAMENDED TR.OMTIME TO TIME.

WHEREAS you IU/s. Santosh Quarry, are having an industial plant at R.S. No. 20121 2013,
Sudamda Road, B/H 66 KV Sub Station, Vil: Sayla, Tal: Sayla, Dist Surendranagar- 363430 for
manufacturing of Kapachi/ Grit/ Metal - 2000 MT/.lvlonth.

AND WHEREAS the Gujarat Pollution Control Board has gnntd you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
RO- SRN/ SRN-547/PCB D-257791 CCA- RenewaV 2444 Da;te:2510812021, order No. AW48692
which is valid up to 27 107 DA6 witr frte conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 31101/2024 w.r.tt
complaint by the authorized officers ofthe Board, following was observed:
L During the inspection unit found in operation and heavy fugitive dust ernission observed at site.
2. Conveyer belts found covered with G.I sheet, screen classifier found covered fiom 3 sides and

open from one side.

3. Unit has not provided adequate fine dust collection systEm (Dust doom) for collection offine dust.
4. Unit has provided water sprinkling system which is observed not in operation.
5. Unit is not complying with corrective measures issued during the last insp eclion dded.l9l01l2024

and NoD dated.2l 103D023.
6. Unit is not complying with stone crushing guideline published by CPCB Delhi in July 2023.

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Conrol Board propose to issue
Notice under section (31) (A) ofAir @revention and Conrol ofPollution) Act-1981 as under:

L Why not to issue direction under section 3l(A) of Air (Prevention and control of pollution)
Act - 1 98 I to prohibit you from manufacturing actiyity?

2. Why not to dir€ct to concem authority for discomection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued as an'opportunity of being heard" following principal
ofNatural justice prior taking any stingent action.

For and on behalf of
Gujarat rol Board

D5 I Patel)

NO: GFCB/ SN/ CCA -25;21 1D257791
Issucd to3

IWs, Santosh Quarry,
RS. No. 2012/ 2013,
Sudamda Road, B/H 66 KV Sub Station,
Vil: Sayla,
Tal: Sayla, Dist: Surcndranagar- 363430

Unit Head
Date: lBn024

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb. gov.in

Page I of 1

GPCB

Bv R.P.A.D,

NOTICE OF DIRECTIONUNDERSECTION 31-A OF TI.IE, AIR (PREVENTION
AND CONTROL OT'POLLUTION) ACT-T981 (HERT]INAFTER REF'ERRED TO AS
THE AIR ACT) AS AMENDED F'ROM TIME TO I]ME.

WHEREAS you M/s. Santosh Quary is having an industrial plant at Sudama Itoad, B/ll 66

KV Substation, Villagc- Sayla, Tal- Sayla, Dist.- Surcndranagar for manufacturing of
Kapachi/\4ctallGrit.

AND WI-lIiRllAS the Gujarat Pollution Control lloard has granlcd your consent to establish
undcr thc provisions of thc Watcr Act, thc Air Act vidc lotlcr no. GPCI]/I{O-SRN/SRN-547/ID-
25779/CCA-Renewal/2444, order No.CCA-AW-48692 whioh is valid up to 2010712026 with the
conditions mcntioncd thercin.

ANI) WHIIRIiAS during the inspection of your induslrial planl on 16lll/2022 & O3lO2/2023

by thc authorizcd olficcrs ofthc Board, w.r.to complaint and following was observed:

I . Ileavy dust emission was observcd during stone crushing aclivity.
2. Water sprinkling system was obscrved no1 in operation.
3. You have not covcrcd discharge chute (transfer point) of primary and secondary crusher.
4. Vibrating scrccn classifier was not fully covcred.
5. Discharge chutes ofscrcen classificr arc not covercd.
6. You have providcd Dust doom but inadcqualc to control fugitive cmission after thc discharge

offine dust from conveyor belts.
7. Huge stock offine dust in pile form was obscrvcd in prcmiscs arca.

Now, thcrcforc I Mchul Patcl, Unit Ilcad, Gujarat l'ollution Control Iloard proposc to issuc

Noticc undcr Scction (31) (A) ofAir (Prevcntion and Control ofl'ollution) Act-1981 as undcr:

I . Why not to issuc dircction undcr scction 3 1(A) of Air (Prcvcntion and oontrol of pollution)
Act - 1981 to prohibit you lrom manufacturing activity?

2. Why not to direct to concem authority lor disconncction of Power Supply & Walcr Supply of
your industrial plant?

You arc hcrcby dircctcd to rcply with cornpliancc ol abovc point within I 5 days on receipt of
this nolicc failing whioh directions as proposcd abovc will be dccmed to bc passed wilhout fu(her
refcrencc to you. '['his Noticc is hcrcby issucd as an "opportunity of being hcard" following principal
o f N atural justicc prior taking any stringcnt aclion.

For and on bchalfof
Ou.iarat Pollutioq.Control Board

9}s
(Mchul Patet)

Unit Hcad

NO : GPCB/CCA/SN-2YI;/D-.a5+|9/ Date: 10312023

Issucd to:
M/s. Santosh Quary,
Sudama Road, B/II 66 KV Substation,
Villagc - Sayala,
'I'al- Sayla, Dist,- Surcndranagar.

Clean Gujarat Creen Gujarat
,,r- .rr*{SO 

- 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR - 382010,

(T) 079-23232152

NOTICE OF'DIRECTION UIIDER SECTION 3I.A OF THE AIR 
'**'ffi

AND CONTROL OF POLLUTIOIg ACT-1981 (HEREINAFTER REFERRBD TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS vo]-Yj'^S.*tosh Quarry, are having an industrial plant at Sr. No. 21l2l2013,
Sudama Road, B/H 66 KV Sub Station, Vil: Sayla, Tai: Sayla, Dist: Surendran agar.- 363430 for
manufacturing of Kapchi/ Grit/ Metal - 2000 MT/IVIonth.

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, tire Air Act vide letter no. GPCB/RO- SRN/ SRN-5471PC8ID-257791CCA- Renewal/ 2444 Date: 25l}8l2}2t, order No. AW-486g2
which is valid up to 2710712026 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 18/0412024 w.r.to
complaint by the authorized officers of the Board, following was observed:l. Heavy fugitive dust emission was observed at site.
2' Conveyer belts found covered with G.I sheet, screen classifier found covered from 3 sides and

open from one side.

3' You have not provided adequate fine dust collection system (Dust doom) for collection of fine
dust.

4. You have not complying with stone crushing guideline published by CpCB Delhi in July 2023.
5. You are not complying with Notice of Direction issued on dated. 19/03/2024.

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-19g1 as under:-

1' Why not to issue direction under section 31(A) of Air (Prevention and control of pollution)

- 49t - 198 I to prohibit you from manufacturing activity?2. Why not to direct to concem authority for disJonnectitn of prtwer Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing wtril! direciions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued-as an "opportunity of being heard,' following principal
of Natural justice prior taking any stringent action.

For and on behalfof
Guiarat Pollution Control Board

-Br,i*
(Mehut Patet) I

NO: GPCB/ SN/ CCA -2S2ttD-2177gt
Issued to:
lWs. Santosh Quarry,
R.S. No. 201212013,
Sudama Road, B/H 66 KV Sub Station,
Vil: Sayla, Tal: Sayla,
Dist: Surendranagar- 363430

Unit Head
Date: 10712024

Clean Gujarat Green Gujarat
Website : https://gpcb. gujarat.gov.in

Ou
tw
ar
d 
No
:8
16
77
9,
22
/0
7/
20
24

48

215



Ou
tw
ar
d 
No
:8
51
97
1,
24
/0
1/
20
25

49

216



Ou
tw
ar
d 
No
:8
51
97
1,
24
/0
1/
20
25

50

217



GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (O79) 23226295Fax : (019) 2J2321b6
Website : www.gpcb.gov.in

sry\t7z
GPCB

6 clt u qt? r,{i R{eeu r+ORqq -re cr"0 gax gr el Boo 6a1cr

BY RPAD

i nq+r
t"tf/tr{t

uLu"g Qsu l. i,i<tlq 5A{, ,rd "io{?-?o1?,/?or3, tEr(( ?ls ss }.{l nr,r €et"t
utt9ut,.ll- t{I..tctt, b.g}"ract2-393y39 Bsrqf 6qlrt qcud ti. r,ri Gnt/Kapchi/Metat-200o

Mr/M "j 6.ut6"t s?] ol.

uLui tqtt<cnrli qtQ d 3, trfS"u g5q "[o{?.aw-x.sc? cu.?q/oz,/?o?1 ell dlr{la"{i
rr1fl urQc-t.s.{1. t {l rlea.u.rozoozrors qtll"{l U. t {l {?dl.i urqar fl?t. qra"t s}Gr
*t1.

zttui zqre.r.j i, rlgqdl ar,or.zrczeoer "u rln eqr ur0.Auldl sarl-ey isn ql3{t
r,rftisrlh,rlQ laraa c.{lic-t .{l A5{ sreh.r Aqr rrdr<1 a{ ,{li. lzadl [icra1 trqt<r
xdc-t.sJI.

'i. :"Qqr Qcc r,1c<u *<r rlda.
,.. *la sqrr{lsLqr tilqt {ti cr dla e{l sqr star "t 6.i.
.:. rqrq,$?r .l'ae +tllsc{Ict +{lre{ c-rctL.{qtrl r,{iet a€I[.

x. Xc-tLsra uu afl o{rl tqc{tJie rlr{lrta (€.tt ue uqr) frcn {are.

. qq){t i,{ru"u [dr.(rqi o.{r uE qqr"{l ria{h 5Rare ui rrda d.

. l,{tqatt.Atrt erl!.r {a6qr yiqs Aair€l dat3ct "trII apn rel.a srllct tisrl {t}dl
a13"fl cutfsauia"j qta"t 5?c{rt urerj arII.

. .rqi c1S rtrr 5er.{l oauer Riunaa. u1nfli, <q sss srql.{r6[ srat 1d u.tui
uic,t(Il.{"{l r,ila{ asat crcqQ qt alJlrt aLrt, Gqalsa +idcitl{t € (0.Aq.5rs?),
uularqt ovir, cJy?r.r uE\{qr Aaiaqr qlS, (sc{r qeRq{dl sctr -: r re .irst
rrdc-r u.u.{l lil "{li t"or qq"u t{ry g },

r. uluar 6al:r.{l 6.urea uGan oiu sr.u e.rt r,rfth.rrl-re c1"{l 5(-rq.3 t{,{ d6u[ 9r[ r{e
lrtLrt a qtqqt a

z. fr r,uu"{l G.,uea vllan uLu<t u1.uaL 1]rJIa1 uter rar.e ] $1.9. izrll uLcr.0 el+ al i
uqr 6q?-l5.r.lcn u(Qhqu-re cr"{l saq-sr r{ iso e . qt} dlc{ ui c,itr :rqr.( {,ttt,?r .t
i4tqqt?

Clean Gujarat Green Gujarat
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SHOW CAUSE NOTICE Gujarat Pollution Control Board
Paryavaran Bhavan, Sector-10/A,

Gandhinagar - 382010
23222756

28698Legal ID :

PCB ID : 25779

WHEREAS, the Officials of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short), 
conducted inspection on 09/12/2016 in order to verify the statements made by you in your application for Consent to 
Operate under the Air   Act / to ascertain the Compliances of Conditions specified in Consent Order.

With a request to carryout monitoring and send the detailed I.R. & A.R. for the sample collected to this office 
immediately.

The RO Head(P.C.B.), Surendranagar

NOW THEREFORE, in exercise of the powers vested with this Board 
Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981 
 notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in 
view of the non compliance observed above and why legal action should not be initiated as per the provision of the 
Acts which may include rejection of your application and suspension/ closure of your unit. 

For and on behalf of 

N.M. Tabhani,Unit Head

Santosh Quary,
2012/2013, SUDAMDA ROAD,
B/H 66 KV SUBSTATION,,
SAYLA,
Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone : -

COPY TO :-

1 You are not operating Air Pollution Control measures efficiently.

Show Cause Notice DATE : 06/02/2017ACT : Air  

1. It has observed that conveyer belts partially covered with GIsheet.2.You have  provided dust dom for dust 
suppression. Water sprinkling system (i.e. water spray through nozzles)is observed under maintenance. 3.Scattered 
plantation all along the plant periphery is observed. Wind breaking wall is partially constructed by unit. 4.Minor 
dusting in plant area was observed.

Reason : 

Gujarat Pollution Control Board

NO : SCN-403289 , 06/02/2017

WHEREAS during the inspection it was observed that:-

1 - Through XGN N CIPrinted On : 06/02/2017 53
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SHOW CAUSE NOTICE Gujarat Pollution Control Board
SurendraNgr 

KRUSHNA BHUVAN,JADESHVAR SOCIETY 
NR. PTC HOSTEL  Wadhwan - 363 030

SurendraNgr 
Tele : 02752-242121, 242122

59440Legal ID :

PCB ID : 25779

WHEREAS, the Officials of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short), 
conducted inspection on 29/09/2022 in order to verify the statements made by you in your application for Consent to 
Operate under the Air   Act / to ascertain the Compliances of Conditions specified in Consent Order.

For Your Information.

The Unit Head(P.C.B.), Surendranagar

NOW THEREFORE, in exercise of the powers vested with this Board 
Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981 
 notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in 
view of the non compliance observed above and why legal action should not be initiated as per the provision of the 
Acts which may include rejection of your application and suspension/ closure of your unit. 

For and on behalf of 

F.M.Modi, ROH

Santosh Quary,
2012/2013, SUDAMDA ROAD,
B/H 66 KV SUBSTATION,,
SAYLA,
Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone : -

COPY TO :-

Show Cause Notice DATE : 07/10/2022ACT : Air  

(1) Unit has not covered discharge chute (transfer point) of primary and secondary crusher. 
(2) Conveyor belts are covered from top only. All conveyor belts are not covered from side which resulting in heavy 
dusting. 
(3) Vibrating screen classifier is covered only from two sides. It is not fully covered. Discharge chutes of screen 
classifier are also not found covered.

Reason : 

Gujarat Pollution Control Board

NO : SCN-685446 , 07/10/2022

WHEREAS during the inspection it was observed that:-

1 - Through XGN N CIPrinted On : 07/10/2022 54
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR . 382010,

(T) 07e-23232152

ffi\Z
GPCB

NOTICE OF DIRECTION UI\DER SECTION 31,A OF THE AIR (PREVENTION
AIID CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMEI\DED FROM TIME TO TIME.

WHEREAS you M/s. Akshar Stone Industries, are having an industrial plant at S.R.No.
l49lPaiki, Sudama road, B/FI GEB Substation, Village - Sayla, Tal: Sayl4 Dist: Surendranagar
for crushing of Black trap stone -2800MT/Month.

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated
consent and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter
no. GPCB/ CCSLN SRN- 539/ PCB ID- 122121 CCA-Renewall2l65 Dated: 1511212020, order
No. CCA-AW-44060 which is valid up to 1511212030 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 1810412024 w.r.to
CPCB due monitoring by the authorized officers of the Board, following was observed:

l. You have not covered discharge chute of primary, secondary crusher and vibrating screen

classifier.

2. You have not covered Conveyor belts & vibrating screen adequately with G.I sheets.

3. Dust doom is provided but inadequate to control fugitive emission after the discharge of fine

dust from conveyor belts.

4. You have not provided wind breaking wall in east direction only, Not provided wind breaking

wall in rest of the direction.

5. You were not compiling with the stone crushing units published by CPCB in July 2023.

6. You wero not compiling with the SCN- 735047 dated.0310312023

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (3 I ) (A) of Air (Prevention and Control of Pollution) Act- 1 98 I as under:

l. Why not to issue direction under section 31(A) of Air (Prevention and control of
pollution) Act - l98l to prohibit you from manufacturing activity?

2. Why not to direct to concern authority for disconnection of Power Supply & Water
Supply of your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on
receipt of this notice failing which directions as proposed above will be deemed to be passed

without further reference to you. This Notice is hereby issued as an "opportunity of being heard"
following principal of Natural justice prior taking any stringent action.

For and on behalfof
Gujarat Pollution Control Board

H;rlL.
(Mehul Patel)

Unit Head

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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NO: GPCB/ SN/ CCA -25llU)-122121
Issued to:
M/s. Akshar Stone Industries'
S.R.No. 149/Paiki
Sudama road, B/II GEB Substation
Village - Sayla,
Tal: Sayla,
Dist: Surendranagar- 363430

Date: 10712024
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

tiY- R.P.A.l).

GPCB

SIIOW CAUST.] NO'[ICE

WIII){EAS you aro having industrial plant lor manulacturing ol' Kapachi/(iri1/Mctal a1

Sr. No.l44ll'aiki, ll/ll Glil] Sub Station. Sudama Iload. Vill. - Sayla. lal - Sayla. l)ist.-
Surcndranagar-363430.

ANI) wlll:ltliAS. you havc obtaincd (l(lA ol thc board lbr production ol-

Kapachi/Grit/Melal -2t100 M l'/Month which is valid up to dt.l5/1212030.

ANI) WIIllltlinS. I{cgional Ofllccrs o1'thc lJoard has visitctl your industrial planl on

16lll12022 w.r.to complain and during inspcction it is obscrvcd that: -

l. You havc not covcrcd dischargc chulc (translcr point) ol' prirnarl' and sccondarl'

crushcr.
2. Vibraling scrccn classillcr was nol lully covcrcd.

3. I)ischargc chutcs ol'scrccn classillcr arc uot cotcrcd.
4. You harc proridcd [)ust doorn but inaclcquatc to control lirgilirc cmission alicr thc

dischargc o1'llnc dusl liom convcyor bclts.

'lhis Show C-ausc Noticc issucd as an "Opportunity ol bcing IIcard" lirllowing principal of
Natural Justicc Prior taking any straight action.

In vicrl ol'abovc. you arc dircctcd lo takc corrcctivc lncasurcs ancl also callcd upon 1o

show causc as to why actions undcr thc n ir nc1. I9tll shall not bc initiatcd against you. You

arc also dircclcd to submit action takcn rcport with rclcrcncc to abovc within l5 days' lailurc

to u'hich l'urthcr aclion will bc initiatcd against you and your industrial plant.

l.or and on bchalf of
()uja rat l'ollution ntrol Iloard

(Mchul I'atcl)
tJn it IIcad

NO: GI'CI]/ CCA/SN- 251/lD- l22l2l I)atc: lll3l2023

lSSIllrl)'lO:
M/s- Akshar Stonc Crushcr.
Sr. No. l4ztll'aiki.
Il/l I (ilrl] Sr-rb Slation. Sudama Itoad.
Vill. - Sayla.
'l al. - Sayla. I)is1.- Surcndranagar-363430

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

Ou
tw
ar
d 
No
:7
35
04
7,
03
/0
3/
20
23

59

226



SHOW CAUSE NOTICE Gujarat Pollution Control Board
SurendraNgr 

KRUSHNA BHUVAN,JADESHVAR SOCIETY 
NR. PTC HOSTEL  Wadhwan - 363 030

SurendraNgr 
Tele : 02752-242121, 242122

59439Legal ID :

PCB ID : 12212

WHEREAS, the Officials of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short), 
conducted inspection on 29/09/2022 in order to verify the statements made by you in your application for Consent to 
Operate under the Air   Act / to ascertain the Compliances of Conditions specified in Consent Order.

For Your Information.

The Unit Head(P.C.B.), Surendranagar

NOW THEREFORE, in exercise of the powers vested with this Board 
Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981 
 notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in 
view of the non compliance observed above and why legal action should not be initiated as per the provision of the 
Acts which may include rejection of your application and suspension/ closure of your unit. 

For and on behalf of 

F.M.Modi, ROH

Akshar Stone Crusher,
-, B/H. GEB SUB STATION,
SUDAMADA ROAD,
SAYLA,
Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone : 9825142176

COPY TO :-

Show Cause Notice DATE : 07/10/2022ACT : Air  

(1) Unit has not covered discharge chute (transfer point) of primary and secondary crusher.
(2) Conveyor belts are covered from top only. All conveyor belts are not covered from side which resulting in heavy 
dusting.
(3) Vibrating screen classifier is covered only from two sides. It is not fully covered. Discharge chutes of screen 
classifier are also not found covered. 
(4) Unit has provided partially wind breaking wall in east direction.

Reason : 

Gujarat Pollution Control Board

NO : SCN-685445 , 07/10/2022

WHEREAS during the inspection it was observed that:-

1 - Through XGN N CIPrinted On : 07/10/2022 60
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GUJARAT
PARYAVARAN BHAVAN

Sector-10-A, Gandhina ar-382 010

Gtrt{a

Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

ItY la.l'.4.1)

l)lllDC'l'ION lrl\Dl,lll Sll,C'l'ION 31-A Ol. 'l'III'l Alt{ o'l{liVlrlN'l'ION ANI)
CON'I'|{OL Ol. POLLt.r'l'I()$ Acr'-I9til (IIlillDINAl"rIiI( ItltHltltlt}))'l'o As'I'IIIL
'Allt AC'f') AS AMIrlNl)I,)) I'ROM TIMITI 'l'O'l'IMI,l.

WI IIil<llAs M/s. Shrcc Gancsh Slonc Induslrics is having an induslrial planl a1,

I{.S.No.l4tll3 t'aiky, Sayala- Sudamada road, Villagc- Sayal4'lal: Sayl4 l)isl.: Surcndranagar

Ibr manu lhcluring of Kapachi/Grit/Mclal.

ANI) WI IIIRITAS thc Gujarat Pollulion (bntrol lloar{ has grantcd your conscnt 10

cstablislr undcr lhc provisions ol'1hc Watcr Act, thc Air Act vidc lctlcr no. (]I'CI]/CC&A/SltN-
llz8/l'Ctl II)-32039/CCA-ltc ncwall2978 dtd.2210712022 ordcr No.CCA-AW-560113 which is

vaf id up to d1d.3010412027 with 1hc condilions mcntioncd thcrcin.

ANI) WI II'lt(liAS, inspcction wa.s carricd ou1 by thc authorizcd ol'ficcrs oI thc lloard o[
your industrial planl on 0710212023, wl.lo complaint and lollowing was obscrvcd: -

l. I lcavy fr.rgitivc cmission was <lbscrvcd ariscs at 1hc placc ol'scrccning, crushing, collvcycr
bclls and scrccn dischargc chulc.

2. l)rovidcd walcr sprinkling systcm at crushcrs, scrccn and all convcycr bclts arc not in
opcration.

-1. I)rovidcd Valvcs ncar to sprinklcrs at crushcrs, scrccn and convcyot bchs in walcr supply
pipc rctwork arc obscrvcd in closcd posiliorr.

4. Finc dust was obscrvcd on thc ground in thc work zonc arca duc to inadcqualc collcclion
rncchan ism.

5. I:inc dust dcpositcd in tlrc work zonc arca causcs fugilivc cmissions duc 1o vchicular
rnovcn'lcnt and high wind vclocity.

6. You havc not opcralcd walcr sprinkling systcm conlinuously.
7. Convcyor bchs arc lound partly covcrcd wilh roofshcct.
tl. I)ischargc chutcs ol'primary crushcr, sccondary crushcr and sorccn arc not found oovcrcd.
9. Wctling of land in prcmiscs arca is not donc.
10. You havc not providcd wing brcaking wall.
I I . You havc not complicd with Noticc of t)ircclion issuccl by Iloard on datad-20103/2023.

ANI) WI llil{l jAS writtcn instruclions wcrc givcn 1o you durirrg visit as part of opportunily ol'
bcing hcard following thc principal of nalural justicc. You havc not subtnitlcd rcply lirr givcn

inslruclion lilldatc.

tJNI)lllt 'l lll1 CII{CLJMS'lhNCI,lS, I Mchul l'>atcl (IJnit Ilcad) Ou jarat l)ollution (inlrol lloard
is dircctcd kr issuc thc dircctions undcr Scclion 3lA of thc Air (l)rcvcution and Conttol ol'
I\rllution) nct-l9tll with l5 days cffcc1 zs undor: -

l. 'lir closc down thc opcration olyour industrial plant on thc abovc mcnlioncd sitc aftcr l5
days from dalc of issuc oflhis ordcr.

2. lir dircct thc conccrncd aulhorily to disconnocl supply olclcctricity.
3. Ifyour planl runs on captivc powcr plant or [)G-Sct, thcn you shall slop thom aftcr 15 days

Ilnm datc ofissuc of this ordcr.
4. Yorr shall to pay l'lnvironmcnl I)amagc Compcnsalion (lit)C) in linc o[ l lon'blc N(i'l'

Ordcrs in thc mattcr of593 ol2017 alad otlrcrs al llrc limc ofrevocalion.
5. You havc 1o subrnil llank (iuarantcc of lts. 75,000/- (Scvcnty lrivc 'l'housand l{upccs) a1

thc timc olrcvocation-

Pagc I ol 2
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Il; thc abovc tlircctiorrs arc rrol. cornplicd.. you arc liablc lbr proscculion Lrrrdcr Scctiorr (j7)
(2) ol'1hc Walcr (l)rcvcntion and Control ol'l\rllution) nct-l9ttl which providcs pLrnishnrcnt witlr
irnprisonmcnl lbr a tcrnl rrol lcss than onc ycar and six months and rnay cxtcnd 1o six ycars and

with linc.

lrirr anrl on hchall of
()ujaral l\rllution Oo lloard

Mchul l'atcl
(tJnit I lcad)

NO: ()I'Cll/ CCA-SN-6511/| l):po$/ l)alc: /ll5l2{123

Issuctl to:
M/s. Shrcc (]ancsh Stonc Industrics,
It.S.No,l4tl/3 l'aiky, Sayala- Sudamada road,
Villagc- Sayala,
'l'al: Sayla,
l)is1.: Surcndranagar-J634J0

2. 'l'hc I)y. linginccr,(O&M),
'l hc Paschim (iujarat Vij Co.l.td((i lill).
Sub {)ivison- Strrcndranagar.
[)is1- Surcndranagar.

3. 'l'hc I)y. Iinginccr,(O&M)
'l'hc l)aschim (lujaral Vij Gr.l.td((ilil)),
Sub l)ivison-l,imbadi,
'l al- Sayla, I)is1- Surcndranagar

I am dircctcd to rcqucsl you to disconnccl induslrial supply ol'clcctricity (cxccpt singlc phasc)
alicr l5 days lrom dalc ol'issnc ol'1his ordcr & intinlatc 10 us accordingly in wriltcr.r.

(1. (l:-
Io,
I . l'hc Chairman,

l'asohim (iujarat Vij Company Ltd ,
(l'(iV(ll.) I.axminagar. Ila.jkot.

rr)-3el,t|1

l'or and on bchall'ol'
Gu.iarat l'ollutirul (lonl rol li(,lr'(l

%a'o
Mchul l'atcl
(tjnil I lcad)

o
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (O79) 23226295
Fax : (o79) 23232156
Website : www.gpcb.gov.in

Clean Gujarat Green Gujarat

BY RPAD
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

By R.P.A.D.

NOTICT] OF DIRECTION UNDEII SECTION 3I-A OI..TIII.] AIR (PRE,VENTION
AND CONTROL OF POT,LUTION) AC'I'-I 9tll (IIEI{I)INAI,'TEII lLtrlF-I)lRl|,l)'I'O AS
'IIIE AIlt AC'l') AS AMII,NDI,I,D FROM TIMII 1'O'I'IMI,I.

WI IlrRlln S you M/s. Shrce Ganesh Stonc Industrics is having an industrial plant at
I(.S.No.148/3 Paiky, Sayala- Sudamada Road, Villagc- Sayala, 'l'al- Sayla, Dist. - Surendranagar for
manu facluring of Kapachi/Grit-/Rubble.

ANI) WI llll{llAs thc Gujarat Pollution Control lloard has grantcd your corsent to cstablish
undcr thc provisions of thc Water Ac1, the Air Act vidc lcttcr no. GPCII/CC&A/SI(N-828/[D-
32039/CCA-ltcncwal/16361, ordcr No.CCA-AW-56083 which is valid up to 3010412027 with thc
conditions mcnlioncd thcrcin.

ANI) WI{IiRLAS during thc inspcction of your induslrial planl on 16111/2022 by thc
authorizcd officcrs ofthc lloard, w.r.to complaint and lollowing was obscrvcd:

l. l;ugilivc cnrission was obscrvcd duc to slonc crushing aclivil.y a1 primary & sccondary
crushcrs.

2. You have providcd wal.cr spraying faciliry which was obscrvcd non-opcraliona l.

3. You havc no1 provided adcquale syslcm lor collcclior.r of llnc dust.

4. [)ischargc chrrtcs of scrccn classificr arc obscrvcd uncovcrcd.
5. You havc rot providcd wind brcaking wall.
6. You havc not opcratcd watcr sprinkling systcm rcgularly to arrcst lug,itivc dust cmission.

Now. thcrclbrc I Mchul Patcl, Unit Hcad. Gujarar Ibllulion Conlrol Board propose to issuc

Noticc undcr sgction (3 I) (A) of Air (Prcvcntion and Control o1'l'ollulion) Acrl9tll as undcr:

1. Why not to issuc dircction undcr scction 3l(A) ol-Air (Prcvcntion and control o1'pollution). Act l98l to prohibit you fiom manulacluring activity?
2. Whynottodirccl 1cl conccm authorily for disconncction of PowcrSupply& WatcrSupplyof

your industrial planl?

You arc hcrcby dircclcd 10 rcply wilh compliancc ol'abovc poinl within l5 days on rcccipt ol'
this noticc lailing which dircclions as proposcd abovc will bc dccmcd to bc passed wilhoul lufiher
rclbrcrcc to you. lhis Noricc is hcrcby issucd as an "opporlr.u'rity of bcing hcard" Iollowing principal
ol \aturaljustice prior taking ar) strinBenl aclior.

l'or and on bchalf of
Oujarat l)ollution Conlrol lloard

\>
(Mchul I'atcl)

Unit Hcad

NO: ()l'Cll/CCA/SN-264/ID-32039/ Date: 10312023

Issucd to:
M/s. Shrcc (]ancsh Slonc Industrics,
R.S.No.l48/3 Paiky, Sayala- Sudamada Road,
Villagc- Sayla,
Tal- Sayla, Dist.- Surcndranagar- 363430.

Clean Gujarat Green Gujarat
ID- 3 2039

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Orsanisation
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SHOW CAUSE NOTICE Gujarat Pollution Control Board
SurendraNgr 

KRUSHNA BHUVAN,JADESHVAR SOCIETY 
NR. PTC HOSTEL  Wadhwan - 363 030

SurendraNgr 
Tele : 02752-242121, 242122

59441Legal ID :

PCB ID : 32039

WHEREAS, the Officials of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short), 
conducted inspection on 29/09/2022 in order to verify the statements made by you in your application for Consent to 
Operate under the Air   Act / to ascertain the Compliances of Conditions specified in Consent Order.

For Your Information.

The Unit Head(P.C.B.), Surendranagar

NOW THEREFORE, in exercise of the powers vested with this Board 
Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981 
 notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in 
view of the non compliance observed above and why legal action should not be initiated as per the provision of the 
Acts which may include rejection of your application and suspension/ closure of your unit. 

For and on behalf of 

F.M.Modi, ROH

Shree Ganesh Stone Indutries,
R.S.No.148/3 paiky, Sayala- sudamada road,
Sayala,
Sayala,
Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone : 9825396168

COPY TO :-

Show Cause Notice DATE : 07/10/2022ACT : Air  

(1) Unit has not covered discharge chute (transfer point) of primary and secondary crusher.
(2) Conveyor belts are covered from top only. All conveyor belts are not covered from side which resulting in heavy 
dusting.
(3) Vibrating screen classifier is covered only from two sides. It is not fully covered. Discharge chutes of screen 
classifier are also not found covered.
(4) Unit has not provided wind breaking wall.

Reason : 

Gujarat Pollution Control Board

NO : SCN-685447 , 07/10/2022

WHEREAS during the inspection it was observed that:-

1 - Through XGN N CIPrinted On : 07/10/2022 66
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0

Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

Bv R.P.A.D.

SHOW CAUSE NOTICE

WHEREAS you are having industrial plant for Production of Kapchi /GritlMetal at
Plot No.189l/P , Juna jaspar Road, Vill-Sayla ,Ta: Sayla, Dist: Surendranagar-363430.

The Board has monitored your industry on2310712021 it was observed that,
1. Your CCA has been expired dt.1810412021.
2. You have not provided wind breaking wall.
3. Conveyer belt; Screen Clarifier; crusher found partially covered.

Thus you are not complying with the conditions of consent to approved and
consequently you have rendered yourself liable to be prosecuted under the provision of Air
Act - 1981 andHazardous if continues to non compliance with.

In view of the above, you are therefore called upon to show cause within 07 days
why legal action should not be initiated against your industrial unit.

GIrt{l

For and on behalfof
Gujarat Pollution Control Board

D..*ffi\
(D. M. Thaker)

Environment Engineer

)/rD-3224y
Issued to:-
IWs. Shree Ganesh Stone Industries (32039),
Plot No.189llP ,

Junajaspar Road,
Vill-Sayla
Ta: Sayla,
Dist: Surendranagar-3 63 43 0

Date: /0912021.

;iY=-

t
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PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gPcb.gov.in

BY RPAD

REYOCATION OF CLOSURE ORDER ISSUED UNDER SECTION 3I.A OF THE AIR
(PREVENTTON Ar\rD CONTROL OF POLLUTTON) ACT-1981. (HERETNAFTER
REFERRED TO AS THE'AIR ACT') AS AMENDED FROM TIME TO TIME.

WHEREAS M/s. Shree Ganesh Stone Industries, is having an industrial plant located at, S.No.
148/3 Paiki, Sayala-Sudamada Road, Vill- Sayala. Tal.-Sayla, Dist. -Surendranagar for manufacturing
of Kapachi/Grit/Metal.

AND WHEREAS the Gujarat Pollution Control Board has gramed you consent under the
provisions of the Water Act, the Air Act bl its Consent Order No.AW-56083, at above site rvith
specific terms & conditions which is valid up to 3010412027 .

AND WHEREAS Closure Direction order uas issued under Section 3l-A of the Air (Prevention
and Control of Pollution) Act-1981, vide letter NO: GPCB/CCA-SN-65 8/lD-1203 917 43426
date.3010512023 with effect of I 5 days.

AND WHEREAS. you have submitted revocation application on dtd.l 5/06/2023 along with
required documents and undertak ings.

AND WHEREAS you had given Bank Guarantee ol Rs. 75,0001 (Seventy Five Thousand
Rupees only) valid up to 30/0612024 assuring future compliances. You have deposited Rs.3,96,875/-
(Three Lakh Ninety Six Thousand Eight Hundred & Seventy Five Rupees only) to the Board as an
interim Environmental Compensation on 0811212023 for reasons mentioned in direction of closure.
You will pay Rs.3,96,875/- (Three Lakh Ninety Six Thousand Eight Hundred & Seventy Five Rupees
only) as balance amount of interim Environmental compensation along with simple interest at l20%

per annum before six month as per undertaking submined by you on dl0911212023.

AND WHEREAS, during the inspection of your industrial plant on 1310612023 by the authorized
olficer of the Board it has been noticed that: -

l. No fugitive emission observed.
2. You have provided water sprinkling at crusher, conveyor belts and vibrating screen classifier

but in absence of power supply due to Biparjoy cyclone effect it is found nor in operation
during inspection.

3. Provided valves near to sprinklers at crusher, screen and conveyor belts in water supply pipe
work are observed open and it is in operative conditions.

4. You have provided dust doom for colleclion offine dust which is observed covered from top
and side.

5. No piles offine dust, no fugitive dust emission and no vehicle movemenl observed.
6. You have covered conveyor belt with G.l. Sheet adequately.
7. You have covered discharge chute of primary, secondary crusher and vibrating screen

classifier.
8. Wetting of land is observed.
9. You have complied with notice ofdirection issued by board on dated 2010312023.

Under the circumstances, l, Mehul Patel (Unit Head), Gujarat Pollution Control board is directed to
revoke the closure order and issue trial run for three months i.e. 09/0312024 up to with following
additional conditions:-

GUJARAT POLLUTION CONTROL BOARD

Clean Gujarat Green Gujarat
Lr-Q

rD-32039

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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L You shall cornplele lhe *ork related to the uind breaking riall as per urdertaking subrnitted
b1 y'ou dtd.25/08i2023.

2. To pay Rs.i,96.875r- (Threc l-akh Ninet.r Sir 'fhousand Eight Hundrcd & Scr'enrl Fivc
Rupces only) as balancc amount of Intcrim I'.nvironrnental (lompensation along with simple
interest at l2o% per annum bcfbrc six lnonrh liom rcvocation order of this ottlcc.

3. You shall comply- with CCA condrtlons.
4. You shall comply $,ith notarized undertaking submitlcd b\ \'ou.

For and on behalf of
Gujarat Pollution Control Board,

NO: GPCB/CCA-SN-264/lD-32039/

(Mehul I'atel)
Unit Head

Datc: 11212023

lssued to:
NI/s Shree Ganesh Stone lndustries,
S.No. 1.18/J Paikl, Sayala-Sudamada Road,
Village- Sayala,
Tal. - Sayla,
Dist. - Surend ra nagar -J6J430

('. (l:-
To.
l. Thc (lhairman

Paschim Gujarat Vij Clompany t.td
( PCVCI r I axminagar. Ralkot.

2. I he D). F.ngineer. (O&M).
Paschirn Gujarat Vij Co. Ltd(C[B).
Sub Division- Surendranagar.
Dist- Surendranagar.

3. The Dy. Engineer.(O&M).
Paschim Gu.iarat Vii Co. l.td. (GEB).
Sub Division- Limbadi.
1'al. - Sayla. Dist- Surendranagar.

larn directed to requcst )ou to re-connecl industrial suppll ofelectricit\ tbr three rronths i.e. up k)
0910312021 fiom date ofissue o1'this order & inrimate to us accordingly in uritten.

For and on behalf of
Gujarat Pollution Control Board.

v
q \9UD

(Me trul Patel)
Unit Head

l'rgc 2 ol 2
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in
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GUJ
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

Bv R.P,A.D.
NOTICE OF DIRE,CTIONUNDERSECTION 31-A OIi. TIIE AIR (PREVENTION
AND CONTROL OF I'OLLUTION) ACT-1981 (IIIiI,REINAI'TER REFEIIR-ED TO AS
TIIE AIR ACT) AS AMENDED T'ROM'TIME TO'TIME,.

WIIIiltllAS you M/s. Gayalri Stonc Industrics, is having an industrial planl a1 R.S.No.l44l I'-
2, Village- Sayla, 'l'al- Sayla, Dist. Surendranagar for manufacturing of Kapachi/Grit/Metal.

AND WIII,RIIAS thc Gujarat Pollution Control lloard has granted your consent to cstablish
under thc provisions of the Water Act, the Air Act vidc lctter no. GPCB/I{O/CC&A/SI{N-237/ID-
28378/CCAJrresh /2906, order No.CCA-AW-54389 which is valid up to 24104/2023 with the
conditions mentioned thercin.

ANI) WIIIIRItAS during thc inspcction ofyour induslrial plant on l611 l/2022 & 03/02/2023
by the authorizcd officers of thc Board, w.r.to complaint and lollowing was obscrved:

l . I{cavy dusl cmission was obscrucd during slonc crushing activity.
2. You havc no1 covcrcd dischargc chute (transfcr point) of primary and sccondary crushcr.
3. Vibrating scrcen classificr was no1 fully covcrcd.
4. I)ischarge ohutcs ofscrccn classificr ars nol covcrcd.
5. Wctting of land in prcmiscs area was not donc.
6. Ilugc stock offinc dust in pilc form was obscrvcd in prcmiscs arca.

Now, thcrcforc I Mchul l'atcl, Unit Ilead, Gujaral Pollution Control Board propose to issue
Noticc undcr scclion (3 l) (A) of Air (Prevcntion and Control of I,ollution) Act- 198 I as under:

l. Why not to issuc dircction undcr section 3l(A) of Air (Prcvention and conlrol of pollution)
Act - 198 I to prohibit you lrom manufacturing aclivily?

2. Why hot to dircct to concem authority for disconncction of Powcr Supply & Water Supply of
your industrial plant?

You arc hcrcby dircctcd to rcply with compliancc ofabovc point within l5 days on roceipt of
this notice lailing which dircctions as proposcd abovc will bc dccmcd 1o bc passcd wilhout furlher
rclcrcncc ro you. 'l.his Nolicc is hcrcby issucd as an "oppo(unily of bcing hcard" lollowing principal
oI Naturaljusticc prior laking any stringcnt action.

f,'or and on bchalf of
Guiaral Board

\}
(Mchul Patcl)

Unit ffead

NO: Gl'Cl)/CCA/SN-278/ID-28378/ Datc: l$n023

Issucd to:
M/s. Gayatri Stone Industrics,
Sr. NO.144lP-2,
Villagc - Sayla,
'fal- Sayla, Dist.- Surcndranagar-363430

al

Clean Gujarat Green Gujarat
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 O-A, Gandhinagar-382 010
Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gPcb.gov.in

Bv R.P.A.D.

SHOW CAUSE NOTICE

WHEREAS you are having industrial plant for Production of Kapchi lGrit/Metal at
S.No- 1 44lP-2 Vill-Sayla,Ta: Sayla, Dist: Surendrana gar-363430.

The Board has monitored your industry on2310712021 it was observed that,

1. You have not valid CCA of the Board.
2. You have not Provided Metal Road.
3. Conveyer belt is found partially covered with GI sheet.

Thus you are not complying with the conditions of consent to approved and
consequently you have rendered yourself liable to be prosecuted under the provision of Air
Act - 1981 andHazardous if continues to non compliance with.

ln view of the above, you are therefore called upon to show cause within 07 days
why legal action should not be initiated against your industrial unit.

For and on behalfof
Gujarat Pollution Control Board

.D-rn"**rTlwt
(D.M.Thaker)

Environment Engineer

4)/rD-32241/ Date: 109/2021.
to:-

IWs. Gayatri Stone Industries(28378),
S.No-144/P-2
Vill-Sayla
Ta: Sayla,
Dist: Surendranagar-3 6343 0

It

Clean GujardY$Ieen Gujarat
lso - 9001 - 2008 & lso - 14001 - 2004 certified organisation
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SHOW CAUSE NOTICE Gujarat Pollution Control Board
SurendraNgr 

KRUSHNA BHUVAN,JADESHVAR SOCIETY 
NR. PTC HOSTEL  Wadhwan - 363 030

SurendraNgr 
Tele : 02752-242121, 242122

58562Legal ID :

PCB ID : 28378

WHEREAS, the Officials of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short), 
conducted inspection on 06/07/2022 in order to verify the statements made by you in your application for Consent to 
Operate under the Air   Act / to ascertain the Compliances of Conditions specified in Consent Order.

For Your Information.

The Unit Head(P.C.B.), Surendranagar

NOW THEREFORE, in exercise of the powers vested with this Board 
Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981 
 notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in 
view of the non compliance observed above and why legal action should not be initiated as per the provision of the 
Acts which may include rejection of your application and suspension/ closure of your unit. 

For and on behalf of 

F.M.Modi, ROH

Gayatri Stone Industries,
S.NO.144/P-2, SAYLA,
SAYLA,
Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone : 9727721233

COPY TO :-

Show Cause Notice DATE : 13/07/2022ACT : Air  

(1) Conveyer belts, screen classifier, crusher found partially covered with GI sheet.
(2) Unit has not provided adequate height of wind breaking wall. 
(3) Unit has not provided green belt. 
(4) Large quantity of fine dust found stored within premises.

Reason : 

Gujarat Pollution Control Board

NO : SCN-677874 , 13/07/2022

WHEREAS during the inspection it was observed that:-

1 - Through XGN N CIPrinted On : 13/07/2022 77
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GUJARAT POLLUTION GONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 0.1 0
Phone : (079) 23226295
Fax : (079\ 23232156
Website : www.gpcb.gov.in

8Y RPAO

e.rL ufBql(R.urqtl4lQrieq1 4[UAarr -te 4!fua1tr! 1 or dEo 6a]rrAgg"r!
La1{u1

1,u,{i As{ d. ur5sr rela 6"srfl} ,nd.io{?-1orzu !o.o.o{.dl ur , at- .{cet ,

U.+ji"<"tctr :s:x:o brtgl 6trtr {a(rql a'I i{a Grit/xapchi/Metat-8o MT/M i 6d{ea 5t'1

19l.

{,{.,{a %'q[qqr{i qrd 0 }, orfS"u E5l{ "iq?.Aw-y??e r ctr.rs,/oo,/?o??o r]l dtr{ia"{i
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.tef..
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,{da .s.fl.
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r{uc{t?

:.r,{ru"( GAlrra l1ur. .{lrr $<01 ui uLq[ r1reo1 strl "ur,rcuqr 6ur-lsa r,rQ.[iar+-

rccrdl scrrr-:r u &oo ttt qt] r,tLfl a uuqt I

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

Ou
tw
ar
d 
No
:6
20
80
1,
11
/0
1/
20
22

ANNEXURE-G

78

245



* ulq [4"r,1,1:rr ur'{"{l d.Oa rgura st.nrri } gc.ttul s?cuHi Ai€tn y?i[ df rr. ..,;

ur orLori. rlana sr.u.tt td.[t.idl i,{ ]{r"tti qLSi..scri ulQG.u{'r c c t.{l tart-E t r,. ,-'c, ;

Gu? l"dc{"t {teL ?4ru.n"{l $rs usil rai i. uL}"0 qu{l irqLo{eLfl utu.{l tB dd "i,-
Qeil.

cJrrta uqug SrieqL a15ar <tl r,ti. q.r.I

-..litr-D s-' r't
1fl.rlrr srirl

uul<rqt u" ) I

"iot ,- p.{ldldl z +fldli z Qtt. rla- r s u reto([- r t r a a z

l. uLSsr rela u"sdlr .

._ 
j*d'aqa-rorz g.d.o{1. ul
.tt- ttL{C-tt, I.q}.<Actr-: S: r: O

dt. / os.,/?.. :

Ou
tw
ar
d 
No
:6
20
80
1,
11
/0
1/
20
22

79

246



PARYAVARAN BHAVA

v.rn

N

GPGB

Sector-1 0-A, Gandhinagar-382 010
Phone (079) 232262e5
Fax (07e) 23232156
Website :

NOTICE OF DIRECTION TJNDER SECTION 3T-A OF THN AIR
AI\D CONTROL OF POLLI]TION) ACT.1981 (IIERDINAFTER REFERRED TO AS
THE AIR ACT) AS AMEI\DED FROM TIME TO TIME.

WHEREAS you M/s. Chamunda Stone Industries, are having an industrial plant at S.No.l0l,
N.H. 8A, Near GEB, Village - Saylq Tal: Saylq Dist. : Surendranagar- 363430 for manufacturing of
Grit, Kapachi, Metal -80 MT/Day

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent

and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
R.O.SRN/ SRN-731/ ID-122221 2013 Date. 17107/2020, order No. AW4229l which is valid up to
2610712025 wrth ttr€ conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 31101/2024 w.r.to
complaint by the authorized officers ofthe Board, following was observed:

l. During the inspection rmit formd in operation and heavy fugitiv€ dust emission observed at site.
2. Discharge chutes ofprimary crusher, secondary crusher and screen are found open.

3. Unit is not complying with NOD datd.20li3l2023.
4. Unit is not complying with stone crushing guideline published by CPCB Delhi in July 2023.

Now, therefore I Mehul Patcl, Unit llead, Gujarat Pollution Control Board prcpose to issue
Notice under section (31) (A) ofAir (Prevention and Control ofPollution) Act-1981 as under:

l. Why not to issue direction und€r section 31(A) of Air (Prevention and contol of pollution)
Agt - I 98 1 to pmhibit you from manufacturing activity?

2. Why not to direct to concem authority for discormection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to rcply with compliance of above point within 15 days on rcceipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued as an "opportunity of being heard" following principal
ofNatural justice prior taking any stingent action' 

For snd on beharf of
Gujarat Eellution Control Board

9S,,,' Mehut Patel)

iq\ob\,q unitrread

NO: GFCB/ SN/ CCL -261 lD-122221 Date: fiBnn4

Issu€d to:
lWs. Chamunda Stone Industri€s,
S.No.lol, N.H. 8A,' Near GEB,
Village- Sayla,
Tal: Soyla, Dist.3

Clean Gujarat Green Gujarat
1 - 2004 Certified Organisation

o F' :l B
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2

\
GPCB

NO: Gl'>Cli/CCA I SN -26/tD -t22ZZ/

lssucd to:
M/s. Charnunda Stonc lnd usl rics,
S.No.l0l, N.II.8A, Ncar (iIrl,Ii,
Villagc- Sayala,
Tal- Sayla, Dist.- Surcndranagar-363430

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-392 010
Phone : (079) 29226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

NOTICE OF DIITECTI()NUNDEIISI,I,C.I'ION 3l_A OH
AND C()NTI{OL O}- T,OLLUTION) AC'I.-I981 (IIITInEIN
'l'HE AItt AC'r) AS AMENI)ED FITOM TIME TO TIME.

wl II lRlln s you M/s. chamunda Stonc Industrics, is having an industrial planl a1 Sr. No. l0 r ,N.ll 8A, ,Ncar clrl), virlagc- Sayla, 'l'ar- sayla, I)ist.- Surendranagar for manufacturing or'
Kapachi/Crit/Mctal.

ANI) wl IIjRl,n S thc (iujarat I'ollulion Control Iloard has granted your consenl to cslablish
undcr tl'rc provisions of rhc watcr Ac1, thc Air Act vidc lcrlcr no. GpcB/r{.o. srtN/snN-73 r/rD-12222/cc\l20l3, ordcr No.ccA-Aw-42291 which is valid up ro 26/07 /2025 wirh rhc conditions
mcntioncd thcrcin.

nNI) wlll'tttllAS during rhc inspcction of your industrial pranr on 03/0212023 by rhc
ar:thorizcd officcrs ofthc lloard. w.r.to complaint and lollowing was obscrvcd:

I . I Icavy dust cmission was obscrvod during stonc crushing autivity.2. Convcyor bclts arc lbund partly covcred with rool.shcct.
l. You havc providcd walcr spraying lacility which was obscrvcd non_opcralionaL4' I)ischargc chutcs of primary crushcr, sccondary crrshcr and ,.r""n ur" not fbund covorcd.5. Wcuing of land in prcmiscs arca was not donc.
6. IIugc slock offinc dLrsl in pilc lorm was obscrvcd in proniscs arua.

Now. thcrclorc I Mchrrl patcl, Unit Ilcatl, Gujarat I,ollution Control [loard proposc to issuc
Nolicc Lrndcr scclion (3 r) (A) of'Air (r'rcvcntion and control of l,o Lrtion) Acrl gg l ur rnd".,l Why not lo issttc dircction undcr scctior 3 l (A) ol Air (Prcvcntion and conlrol of pollulion)

- A!t 198l to prohibit you from manufacturing activity?
2 why no1 to dirccl 10 conccrn authority ror disconncction of powcr Supply & walcr Supply ol'

your indLrstrial plant?

You arc hcrcby dircctcd 1., rcpry with compriancc of abovc poinl within I 5 days on reccipr .r-
this noticc lailing which dircclions as proposcd atovc will bc dccmcd 1o bc passed without furthcr
rclcrcncc to you. l'his Noticc is hcrcby issucd as an 'bpportunity of bcing hcaid,' forlowing principal
of Natural justicc prior taking any slringcnt action.

l-or and on bchalf of
O ujarat l,ulluliqn C-ontrol lloard

%\"

BY Il.P.A.t)
t-III.: Allt (t,REVENTION

./\I."[I]IT IIEFT]IIITED TO AS

(Mchul l,a(cl)
Unit IIcad

Datc: 103/2023

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisarion

I
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SHOW CAUSE NOTICE Gujarat Pollution Control Board
Paryavaran Bhavan, Sector-10/A,

Gandhinagar - 382010
23222756

36918Legal ID :

PCB ID : 12222

WHEREAS, the Officials of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short), 
conducted inspection on 14/02/2019 in order to verify the statements made by you in your application for Consent to 
Operate under the Air   Act / to ascertain the Compliances of Conditions specified in Consent Order.

With a request to carryout monitoring and send the detailed I.R. & A.R. for the sample collected to this office 
immediately.

The RO Head(P.C.B.), Surendranagar

NOW THEREFORE, in exercise of the powers vested with this Board 
Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981 
 notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in 
view of the non compliance observed above and why legal action should not be initiated as per the provision of the 
Acts which may include rejection of your application and suspension/ closure of your unit. 

For and on behalf of 

U.K.Upadhyay, Unit Head

Chamunda Stone Industries,
SURVEY NO.101, 8A NATIONAL HIGHWAY, NEAR GEB,
SAYLA,
SAYLA,
Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone : -

COPY TO :-

1 You are not operating Air Pollution Control measures efficiently.

2 This indicates that you have failed to fulfill the conditions mentioned in the Consent Order. Consequently , you have 
rendered yourself liable to be prosecuted under the provisions of the above mentioned Sections-Acts.

Show Cause Notice DATE : 25/02/2019ACT : Air  

Gujarat Pollution Control Board

NO : SCN-495781 , 25/02/2019

WHEREAS during the inspection it was observed that:-

1 - Through XGN N CIPrinted On : 25/02/2019 84
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (O79) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

(sqL ue\ar (qq!!ql4A haiee0 uofaerx -rccrel sct{ 3 i r,( AEo Gal)ra
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Itq"tl.
E1Jtx1
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1,1tqa sqtlqc{qi urd B }, q]S"t €5{ aor?.Aw-y{sqr d[.is,/o3l?o?1 rII dlr{la"{l
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

I]Y- R.P.A.D,

GPCB

SHOW CAUSI] NO'I'ICE,

WIIIIIUiAS you arc having induslrial plant lor manufacturing ol Kapachi/Gri1/Meta[ at

Sr. No.l33/P-3, Near (iEB, Villagc - Sayla, 'l'al- Sayla, I)ist.- Surcndranagar-3 3430.

AND WI IllRllAS, you have oblaincd CCA ol thc board for produclion of
Kapachi/Grit/Mctal/Powder- 12000 M t'lMonth which is valid up to dt.20/0112022.

ANI) WIIlillllAS, I{cgional Olficcrs oI thc l}oard has visilcd your industrial plant on

16101112022 w.r.1o Complainl and during inspoclion it is obscrvcd thal: -

l. You havc no1 covcrcd dischargc chutc (lransl'cr point) of primary and sccondary

crushor.

2. Dischargc ohutcs of sorccn r:lassificr arc not covcrcd.
3. You havc providcd I)ust doom but inadcquatc 1tl oonlrol ti-rgitivc cmission alicr thc

dischargc of fine dust from convcyor bcl1s.

'l'his Show Causc Nolicc issucd as an "Opporlunily o1'bcing IIcard" [bllowing principal o[
Nalural Justicc Prior laking any slraighl aclion.

In vicw o1'abovc, you arc directcd 1o takc oorrccl.ivc mcasurcs and also callcd upon 1o

show causc zgs to why actions undcr thc Watcr Acl, 1914 shall not bc initiatcd against you.

You eLrc also dircclcd 1o submit aolion takcn rcporl with rcfcrcncc Lo abovo wilhin l5 days

lailurc to which lurther aotion will bc initiatcd against you and your indr-rstrial plant.

l'or and on behalf of
(iujarat I'ollution ntrol Board

3
(Mchul I'atcl)

Unit Ilcad

NO: (]I'Cl]/ CCA/SN- 279llD- 331154/ l)atc: /03/2023

ISSUIiI)'I'O:
M/s. .Iaybhav Stonc Industrics,
Sr. No.133/I'-3, Ncar GEll,
Village- Sayla,
'l al- Sayla. l)isl.- Surcndranagar-3 6343 0

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR - 382010,

(T) 079-23232152
\Z

GPCB

NOTICE OF DIRECTION UNDER SECTTON 31-A OF THE ArR (PREVENTION
ArlD CONTROL OF POLLUTIOI9 ACT-1981 (HERETNAFTER REFERRED TO AS
TITE AIR ACT) AS AMEI\DED FROM TIME TO TIME.

WHEREAS you M/s. JayBhav Stone Industries, are having an industrial plant at S. No.
133/P-3, Near GEB substation, Village - Sayla, Tal: Sayla, Dist: Surendranagar for manufacturing of
Kapachi/ Grit/Powder/ Metal - 12000 MT/]vlonth.

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
CCA/ SRN-7121 PCB lD-330541CCA-Renewal/22348 Dated: 1710312021, order No. CCA-AW-
45654 which is valid upto2011012026 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 1810412024 w.r.to CPCB
due monitoring by the authorized officers of the Board, following was observed:-

l. Discharge chute of primary crusher, secondary crusher and screen are found open.

2. Conveyor belts and vibrating screen are not adequately covered with G.I sheet.

3. During inspection pilling of fine dust observed within premises.

4. You were not compiling with stone crushing guideline published by CPCB Delhi in July 2023

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:-

I . Why not to issue direction under section 3 I (A) of Air (Prevention and control of pollution)
Act - l98l to prohibit you from manufacturing activity?

2. Why not to direct to concem authority for disconnection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued as an "opportunity of being heard" following principal
of Natural justice prior taking any stringent action.

For and on behalfof
Gujarat Pollution Control Board

U)'l .-;;\-r\ ;\.

NO: GPCB/ SN/ CCA -2t9llD-330541
Issued to:
lWs. Jay Bhav Stone Industries,
S.N NO.133/P-3, Near GEB substation,
Village - Sayla,
Tal: Sayla,
Dist: Surendranagar- 363430

(Mehul Patel)
Unit Head

Date: 10712024

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295
Fax : (079) 23232156
Website : www. gpcb'gov' in

Bv RP.A.D.

SHOW CAUSE NOTICE

WHEREAS you are having industrial plant for Production of Kapchi /Grit/Metal at
Plot No.133/P3Near GEB Vill-Sayla ,Ta: Sayla, Dist: Surendranagar-363430.

The Board has monitored your industry on23/0712021 it was observed that,

1. You have not Provided wind breaking wall.
2. You have not Provided Kapchi /Metal rood.

Thus you are not complying with the conditions of consent to approved and
consequently you have rendered yourself liable to be prosecuted under the provision of Air
Act - 1981 and Hazardous if continues to non compliance with.

In view of the above, you are therefore called upon to show cause within 07 days
why legal action should not be initiated against your industrial unit.

For and on behalfof
Gujarat pollution Control \trfu,al

n 'f'*7'\1 '

Qri.'*.Thaker)
Environment Engineer

GPCB

NO. GPCB/Geni SN-6(a)/ID -3224 | /
I Issued to:-
Vful s.Jaybhav Stone Industries (33054),

Plot No.133/P3
Near GEB
Vill-Sayla
Ta: Sayl4
Di st : Suren dr anagar -3 63 43 0

Date: /09/2021

Clean GqiariT"Aheen Gujarat
lso - 9oo1 - 2OO8 & lso - 14001 - 2004 certified organisation
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